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BEFORE THE NATIONAL GREEN TRIBUNALPRINCIPAL BENCH, NEW DELHI
Original Application No. 676/2024

In the matter of:

Sahil ....Applicant

Versus

Central Pollution Control Board & Anr. .......Respondent(s)

Com lian e Aft'r vit on Behalf f the A li nt Pursuant to the rder Dated

23.07.202A

MOST RESPECFULLY SHOWETH:

I, Sahil,S/o Sh. Krishan Kumar, R/o H No. 736 Village Banker, Narela, New Delhi -
110040, applicant in the 0A No. 676/2024, do hereby solemnly affirm and state as under: -

1. That it is respectfully submitted that this compliance affidavit is filed in response to the
Hon‘ble Tribunal‘s order dated 23.07.2024. The applicant wishes to clarify that the
original petition mainly addressed the respondents actions and omissions, particularly
those of the Central Pollution Control Board (CPCB), in failing to effectively implement
the Plastic Waste Management Rules, 2016 (PWM Rules, 2016). The focus was
specifically on the use of plastic for packaging products such as pan rnasala, gutkha, and
tobacco, which leads to environmental pollution The purpose of this application is to
emphasize that the central issue was not the conduct of the violators, but rather the
respondents' duty to enforce these regulations effectively,

2. That it is respectfully submitted the applicant submits the following table of armexures,
which provides additional documentation not annexed in the original application:

Sl. No. Para numbers of 0A Annexures

Q
M

A
W

N
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3- That the applicant respectfully submits that the petition's main focus wm to hold the

rmpondents accountable for their duties under the PWM Rules, 2016. The applicant did
not seek to implead individual violators as parties to this original application because the
central issue was the failure of the regulatory agencies i.e,, CPCB and the State Pollution
Control Boards (SPCBs) to enforce the PWM Rules, 2016 effectively. The violators'
actions are a consequence of this failure, and thus, the respondents are solely responsible
for ensuring compliance.
That, at the outset, it is most respectfully submitted that Original Application No. 676 of
2024 was filed by the applicant to highlight the inaction of regulatory authorities, namely
the Central Pollution Control Board (CPCB) and State Pollution Control Boards (SPCBs),
in enforcing Rule 4(t) of the Plastic Waste Management Rules, 2016. This rule states that
"sachets using plastic material shall not be used for storing, packing, or selling gutkha.
tobacco, and pan masala" Due to the non-implementation of this rule, many
manufacturers continue to use plastic sachets for these purposes. However, the CPCB is
vested with powers under Section 5 of the Environment Protection Act, 1986, which
authorizes it to issue written directions to any person, officer, or authority, who are then
bound to comply. These directions may include (a) the closure, prohibition or regulation
of any industry, operation, or process; or (b) the stoppage or regulation of the supply of
electricity, water, or any other service.

Background:

5. That the Plastic Waste (Management and Handling) Rules, 2011 introduced by the
Govemment of India on February 4, 2011, laid the foundation for managing plastic waste

ountry. However, a review in 2015 aimed to enhance these‘ regulations by
Empirescgwaste minimization, source segregatiort, and recycling. The review also

(

/“ata5o rce the polluter-pays principle to ensure sustainable waste management.
\ 

[s1. No. ]~ara numben of OA l!Annexures I [7. ]12 111 I [8. ]14 119 I [9. ][1s 1110 
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JCT6 1111 (Colly) 
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3- That the applicant respectfully submits that the petition's main focus was to hold the 
respondents accountable for their duties under the PWM Rules, 2016. The applicant did 
not seek to implead individual violators as parties to this original application because the 
central issue was the failure of the regulatory agencies i.e., CPCB and the State Pollution 
Control Boards (SPCBs) to enforce the PWM Rules, 2016 effectively. The violators' 
actions are a consequence of this failure, and thus, the respondents are solely responsible 
for ensuring compliance. 

4. That, at the outset, it is most respectfully submitted that Original Application No. 676 of 
2024 was filed by the applicant to highlight the inaction of regulatory authorities, namely 
the Central Pollution Control Board (CPCB) and State Pollution Control Boards (SPCBs), 
in enforcing Rule 4(f) of the Plastic Waste Management Rules, 2016. This rule states that 
"sachets using plastic material shall not be used for storing, packing, or selling gutkha. 
tobacco, and pan masala" Due to the non-implementation of this rule, many 
manufacturers continue to use plastic sachets for these purposes. However, the CPCB is 
vested with powers under Section 5 of the Environment Protection Act, 1986, which 
authorizes it to issue written directions to any person, officer, or authority, who are then 
bound to comply. These directions may include (a) the closure, prohibition, or regulation 
of any industry, operation, or process; or (b) the stoppage or regulation of the supply of 
electricity, water, or any other service. 

Background: 
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The subsequent Plastic Waste Management Rules, 2016, enacted on March 13, 2016,

introduced stricter measures, including the prohibition of Plastic sachets for gutkha,

tobacco, and pan masala due to their non-recyclable nature. Despite these regulations,

enforcement has faced challenges, particularly from the Central Pollution Control Board

(CPCB) and various State Pollution Control Boards (SPCBs).

. That in 2017, the CPCB highlighted the failure of states and union territories to

implement the Plastic Waste Management Rules, 2016, adequately. The CPCB’s

application to the National Green Tribunal (NGT) underscored the ongoing misuse of

plastic packaging by gutkha and pan masala manufacturers, contrary to the established

rules. Althougli the CPCB is empowered under Section 5 of the Environment Protection

Act, 1986, to issue directives and regulate industries, its actions have been limited.

. That it is most respectfully submitted that the information concerning the directions

issued by the Central Pollution Control Board (CPCB) as mentioned in the following

paragraph, which suggests that the respondent's actions have been eye - wash and

incomplete, has been obtained directly from the respondent‘s own website.

. That in December 2020, the CPCB issued show cause notices to 43 manufacturers,

including well-known brands like K.G. PAN Products Pvt, Ltd., M/s Raj Tobacco Works,

and W5 Pan Bahar Products Pvt. Ltd., following inspections that revealed the presence of

plastic in their products. Against the large number numbers gutkha & tobacco

manufacturer in the country only a Iirnited number of units were inspected, raising

concerns about the comprehensiveness of the CPCB‘s actions.

. The ineffective enforcement of the Plastic Waste Management Rules, 2016, has been

further exacerbated by the lack of compliance fi'om State Pollution Control Boards

(SPCBs) and other regulatory bodies. Despite the directives from the National Green

Tribunal (NGT) and orders fi'om the Central Pollution Control Board (CPCB), there has

been inadequate action against violators, leading to continued environmental degradation

and public health risks. The limited efforts in sampling and inspection, along with

insufficient penalties and unclear follow-up measures, underscore a systemic issue in

addressing plastic waste management. Additionally, the following is a list of 31 gutkha

and pan masala manufacturers to whom only show cause notices or continued directions

for closure and environmental compensation have been issued, as gathered from the

CPCB website:

The subsequent Plastic Waste Manaa:emeot Rules, 2016 enacted M 6 ' on arth 18, 201 , 

introduced strider measures, including the prohibition of plastic sachets for gutkh~ 

tobacco, and pan masala due to their non-recyclable nature. Despite these regulations, 

enforcement has faced challenges, particularly from the Central Pollution Control Board 

(CPCB) and various State Pollution Control Boards (SPCBs). 

6. That in 2017, the CPCB highlighted the failure of states and union territories to 

implement the Plastic Waste Management Rules, 2016, adequately. The CPCB's 

application to the National Green Tribunal (NGT) underscored the ongoing misuse of 

plastic packaging by gutkha and pan masala manufacturers, contrary to the established 

rules. Although the CPCB is empowered under Section 5 of the Environment Protection 

Act, 1986, to issue directives and regulate industries, its actions have been limited. 

7. That it is most respectfully submitted that the information concerning the directions 

issued by the Central Pollution Control Board (CPCB) as mentioned in the following 

paragraph, which suggests that the respondent's actions have been eye - wash and 

incomplete, has been obtained directly from the respondent's own website. 

8. That in December 2020, the CPCB issued show cause notices to 43 manufacturers, 

including well-known brands like KG. PAN Products Pvt. Ltd., Mis Raj Tobacco Works, 

and Mis Pan Bahar Products Pvt. Ltd., following inspections that revealed the presence of 

plastic in their products. Against the large number numbers gutkha & tobacco 

manufacturer in the country only a limited number of units were inspected, raismg 

concerns about the comprehensiveness of the CPCB's actions. 

9. The ineITective enforcement of the Plastic Waste Management Rules, 2016, has been 

further exacerbated by the lack of compliance from State Pollution Control Boards 

(SPCBs) and other regulatory bodies. Despite the directives from the National Green 

Tribunal (NGT) and orders from the Central Pollution Control Board (CPCB), there has 

been inadequate action against violators, leading to continued environmental degradation 

and public health risks. The limited efforts in sampling and inspection, along with 

insufficient penalties and unclear follow-up measures, underscore a systemic issue in 

addressing plastic waste management. Additionally, the following is a list of 31 gutkha 

and pan masala manufacturers to whom only show cause notices or confirmed directiom 

for closure and environmental compensation have been issued, as gathered from the 

CPCB website: 
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S.No. Name of industry
1- KG. PAN Products Pvt, Ltd, AL — 11, SEC — 13, GIDA, Sahjanwa, Gorakhpur — 273209

2. M/s. Raj Tobacco Works 308Udyog Kendra 2, Plot No. 19, Bootech-3, Greater Noida, Gautam Buddha Nazar, UP- 201
3. M/s. Simla Deluxe Pan Flavour, NivasKheraAishbagh, Lucknow-226004, Uflar mh
4 gAKolilm products Unit 02 Bhoomi no. 304 gumNagheta, Bahar Nagar PM“! UP“1 1
5. WAST Industxics, GlDA, Sahjanwa, Gorakhpur 273209
6. M/s. Pan Balm Products Pvt. Ltd Plot No. 20, FF, Industrial Najafgarh Road, ShlVaJMfgu

DELHI West Dellli DL 110015
7- Kaipan Pat: Eoducts Pvt Ltd. 12/1 sector D Industrial area, Govindpllra Bhopal MP- 46202
8. M/s. Karml Kishore JatdsBhandar, AgxcsenChowlc, Harda, MP 461331
9. M/s Noor KaGul 167/3 BKP-Kalyani Exp. Way, Madral, Kankinam, North 24 Pgs, Kolkata

WB-743126
10. M/s Dhariwal Industrics Ltd At: Fajalpar, NH-8, (PO) RaykaDistt Vadodara — 391340
11. M/s. Rishab Tobacco Pvt. Ltd. Chmgodar, Sanand, Ahmedabad, Gujarat-382210

12. M/s Madhu Fragrance Pvt. Ltd., S.No.487,TaiplrRoad,Changodar Taluk Sanmd, Dist.
AhmedabacL Guj amt

13. M/s. PrabhuAastha Enterpriscs(P), Ltd, Unit — B, 123/779, leganj, Kanpur-208012, Uttar
I‘radesh

14. lvflrageProductsPvtud, MmgeCampusNathdwara, 313301 Rajstl-nmlndia

15. M/S UNICORN PACKAGING LLP
19 A Swastik Industrial Estate, Vlllage Sari, Tal. Sammd,
District Ahmedabad Gujarat Pin 382213

16. MS BAGI IDAN PACKAGNG LIP
19 B, Swastilc Industl'ial Estate, Village Sari, Ta]. Sanand,
District Ahmedabad Gujaxat Pin 382213

1 17. Ghodawatfreshner LLP Dlmwarl Kamataka 580028

J 18. M/s. Ghodawat Packers
Kotagondhlmsi Village, Adargumhi Post Hubli Taluk, Dharwad District, Kamataka — 580028

’ 19. AMP Pan Products Pvt. Ltd.
1679/80, Jabtauli, Molmnlalgani, Lucknow, U.P — 221716

20. M/s. Trimurti Fragrances Pvt.Ltd
133/23»1-A,Transpol‘t Nagar, Kanpur U.P. 208023

1 21. M/s. Trimurti Fragrances PvtLtd
133/233, 234 & 235, Tramswrt Nagur Kanplll' U.P. 208023

22. MIS. Som Global Pan Masala Pvt. Ltd. Plot N0.-123,Block-C NaxainalndAtea Ph-l New Delhi
NewDelhi 110028 In

‘Si , u Packaging Pvt. Ltd.
‘ N0. 2 Mggala Halli Road, BanlmenahalliPanchayath, Chitradurga Kamataka — 575520

‘V

,
1.

4
A

M
F

L
A

2

pan industries private ltd.
» (Kthas aAo. 52/6/2, /2,8,9/l,l3,14,15/2,16/1,l7,18/1,26 Village Jhuxldptu‘, Tehsil mi, $0le -,,'13-1( 9

QM ¥CT Products Survey No. 269/P, 212 P/P2, Xoelon Industrial Park-2, Village
MvadiVnna, Wand, Ahrmdabad- 3822133 gas/ME, Mauvmdhymiésuu Tobacco Pvt Ltd. 133/173, Transport Nagar Kanpur UP 208023

S.No. Name of indmtry 
1. KG. PAN Products Pvt. Ltd, AL - 11, SEC - 13, GIDA, Sahjanwa, Gocakhpur 273209 

2. 

3. 

4. 

5. 

6. 

7. 
8. 

9. 

Mis. Raj Tobacco Works 
Udyog Kendra 2, Plot No. 19, Eootech-3, Greater Noida, Gautam Buddha Nagar, UP- 20l308 

Mis. Simla Deluxe Pan Flavour, NivasKheraAishbegh, Lucknow-226004, Uttar Pradesh 
P.KPan products Unit 02 Bhoomi no. 304 gram Nagbeta, Bahar Nagar PalikamHardoi UP-
241001 

WAST Industries, GIDA, Sahjanwa, Gorakhpur 273209 
Mis. Pan Bahar Products Pvt. Ltd Plot No. 20, FF, Industrial Najafgarh Road, ShivajiMarg. 
DELI II West Delhi DL 110015 
Kaioan Pan products Pvt Ltd. 12/1 sector D Industrial area, Govindnura Dhonal MP- 46202 
Mis. Kamal Kishore JardsBhandar, AgresenChowk, Harda, :MP -4613 31 
Mis. Noor KaGul 167/3 BKP-K.alyani Exp. Way, Madral, K.ankinara, North 24 Pgs, Kolkata, 
WB-743126 

10. Mis Dhariwal Industries Ltd At: Fajalpur, NH-8, (PO) Rayka,Distt Vadodara- 391340 
11. Mis. Rishab Tobacco Pvt. Ltd. Changodar, Sanand, Ahmedabad, Gujarat-382210 

12. Mis Madhu Fragrance Pvt. Ltd., S.No.487,TajpurRood,Changodar Taluk Sanand, Dist. 
Ahmedabad, Gujarat 

13. Mis. PrabhuAastha Enterprises(P), Ltd, Unit-D, 123n79, Faulganj, Kanpir-208012, Uttar 
Pradesh 

14. Mirage Products Pvt Ltd, Mirage Campls Nathdwara, 313301 Rajsthan India 

15. MIS UNICORN PACKAGING LLP 
19 A Swastik Industrial Estate, Village Sari, Tal. Sanand, 
District Ahmedabad Gujarat Pin 382213 

16. MIS DAGIIDAN PACKAGING LLP 
19 B, Swastik Industrial Estate, Village Sari, Tat. Sanand, 
District J\hmedabad Gujarat Pin 382213 

17. Ghodawatfreshner LLP Dharwad, K.amataka 580028 

18. Mis. Ghodawat Packers 
Kotagondhunsi Village, Adargunchi Post Hubli Taluk, Dharwad District, Kamataka- 580028 

19. A:MP Pan Products Pvt. Ltd. 
1679/80, Jabrauli, Mohanlalganj, Lucknow, U.P- 221716 

20. Mis. Trimurti Fragrances Pvt.Ltd 
133/23-1-A,Transport Nagar, KanpurU.P. 208023 

21. Mis. Trimurti Fragrances Pvt.Ltd 
133/233, 234 & 235, Transport Nagar Kanpur U.P. 208023 

22. MIS. Som Global Pan Masala Pvt Ltd Plot No. -123,Block-C Narainalnd.Area Ph-1 New Delhi 
New Delhi 110028 In 

23: -~iddhu Packaging Pvt. Ltd. 
«-Jr,IS ·iil4...~ No. 2 Mewtla Halli Road, BammenahalliPanchavath, Chitradunz.a Kamataka 575520 
'. --2'4,,~~'V~ pan industries pri-wte ltd. 

-1", a.Mo. 52/6/2, /2,8,9/1, 13, 14, 15/2,16/1, 17, 18/1,26 Village Jhundpur, Tehsil rai, Sonipat -
..,,, /' "' 'I / _tj 9 ., ~ 

,_ t5, •• };!1/'1..._~T Products Survey,No. 269/P, 212 P/P2, Xcelon Industrial Park-2, Village 
: '. ::..\ '~'ll8rvadiVasna, ~. Aluredabed- 382213 , 

, .. • ._o ;-~~"'t-11}< MaaVindhy,avasini Tobacco Pvt Ltd 133/173, Transport Nagar Kanpur UP 208023 
• , - ~ --:•✓• \ \_,'J/ 
' • k:ir-•'{\/ 

'-·--·~-,.,,,,. 
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‘ S.No. i Name ofindustry
1" ” ' 77. Ms. S AAromatics (P) Ltd. Lane no Rial: 6, Gate No. 1, Jalan hawk, _ a

Banihara, Jangalpir, Howrah — 711 411, “1 00fllPlex, Mouja

28. Kothari Products (Pan Parag) 77\‘ .,

1 Factory Nos. 6 & 7 Industrial Estate Famlganj, Kapil Road, Kanpur
29. M/s. RK Prodticts co. (Unit-II), Plot No. 35 a 36 Industrial Estate,Naubadm,

Karnataka
,

30. Kaipai Pouches Pvt Ltd, Bl/l Armasi, Industrial Area, Nadarganj, Lucknow,U_P,- 225003

l 31. M/s Kay Flavours Pvt. Ltd.(kamlapasand) B-2. Amausi Industrial Area
Nadcrganj, Lucknow, Uttar Pradesh-226008

10. Key Points from the Petition:

0 Ineffective Enforcement: The CPCB and SPCBs have failed to enforce the PWM

Rules, 2016, particularly regarding the prohibition of plastic sachets for packaging

gutkha, pan masala, and tobacco products. This failure has led to continued

environmental degradation and public health hazards.

Inadequate Sampling and Inspection: The limited sampling and inspection

conducted by the CPCB indicate a lack of comprehensive enforcement efforts.

Limited Scope of Action: Despite having extensive powers under the

Environment Protection Act, 1986, the CPCB's actions have been limited to

issuing show-cause notices without substantial follow-up.

Lack of Compliance by SPCBs: Many SPCBs have demonstrated disregard for

the NGT's directives, further exacerbating the issue ofnon—compliance.

Ineffective Penalties and Compensation Measures: The penalties imposed on

violators lack clarity and efi‘ectiveness, raising questions about their enforcement.

11. That, from the above, it is evident that role played by botli the CPCB and the State

Pollution Control Boards (SPCBs)/ UTs is ineffective in implementing the Plastic Waste

Management (PWM) Rules 2016, particularly concerning the prohibition of plastic
sachets in gutkha, masala, and tobacco packaging.

12. That, the ineffective actions of both the CPCB and SPCBs in implementing the PWM

Rules 2016 have allowed for continued environmental degradation and public health
hazards due to the improper management of plastic waste in the packaging of
gutkha, pan masala, and tobacco products.

PRAYER:

e applicant respectfully prays for the following reliefs:

s.No. Name of industry 

27. Mis. S A Aromatics (P) Ltd. Lane no Right 6, Gate No. I, Jalan Industrial Comp! Mo • 
Banibara, Jangaltm, Howrah - 711 411, ex, UJa-

28. Kothari Products (Pan Parag) 
Factory Nos. 6 & 7 Industrial Estate Faz.alganj, Kapil Road, Kanpur 

29. Mis. RK Products CO. (Unit-II), Plot No. 35 & 36 Industrial Estate,Naumd, Bidar _ 585402, 
Kamataka 

30. Kaipai Pouches Pvt. Ud., Bl/I Anruasi, Industrial Area, Nadarganj, Lucknow,U.P.-226008 

31. Mis Kay Flavours Pvt. Ltd.(kamlapasand) B-2. Amausi Industrial Area 
Naderganj, Lucknow, Uttar Pradesh-226008 

1 O. Key Points from the Petition: 

o Ineffective Enforcement: The CPCB and SPCBs have failed to enforce the PWM 

Rules, 2016, particularly regarding the prohibition of pl~tic sachets for packaging 

gutkha, pan masala, and tobacco products. This failure has led to continued 

environmental degradation and public health hazards. 

o Inadequate Sampling and Inspection: The limited sampling and inspection 

conducted by the CPCB indicate a lack of comprehensive enforcement efforts. 

o Limited Scope of Action: Despite having extensive powers under the 

Environment Protection Act, 1986, the CPCB's actions have been limited to 

issuing show-cause notices without substantial follow-up. 

o Lack of Compliance by SPCBs: Many SPCBs have demonstrated disregard for 

the NGT's directives, further exacerbating the issue of non-compliance. 

o Ineffective Penalties and Compensation Measures: The penalties imposed on 

violators lack clarity and effectiveness, raising questions about their enforcement. 

I I. That, from the above, it is evident that role played by both the CPCB and the State 

Pollution Control Boards (SPCBs)/ UTs is ineffective in implementing the Plastic Waste 

Management (PWM) Rules 2016, particularly concerning the prohibition of plastic 

sachets in gutkha, masala, and tobacco packaging. 

12. That, the ineffective actions of both the CPCB and SPCBs in implementin& the PWM 

Rules 2016 have allowed for continued environmental degradation and public health 

hw.ards due to the improper manaiement of plastic waste in the packa&ing of 

gutkha, pan masala, and tobacco products. 

PRAYER: 
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a) Include this application and its annexures as a part of the Original Application:

Please incorporate this compliance application and the attached annexures into the

Original Application (0A) as integral parts of the case.
b) Direct the CPCB and SPCBs to take comprehensive and efl'cctive enforcement

actions: Conduct thorough inspections and ensure compliance with the PWM Rules,

2016.

c) lmPOse stringent penalties and compensation: Establish uniform yardsticks for

penalties and ensure that violators transition to environmentally friendly packaging

alternatives.

d) Ensure compliance and accountability: Mandate regular reporting and monitoring

by the CPCB and SPCBs, holding them accountable for any lapses.

e) Promote public awareness and participation: Initiate public education campaigns

and establish a public reporting mechanism.

t) Judicial oversight: Continue judicial oversight over the implementation of relief
measures and schedule regular review hearings.

Any other action as the Hon'ble Tribunal deems fit and proper in the interest of

justice. 5A/p‘

DEPONENT
01 Nb- mi

I, the above named deponent do hereby verify that the contents of the above affidavit are true
and correct, no part of it is false and nothing material has been concealed there from.

a»;
DEPONENT

Verified at New Delhi on this 07“’ day of August, 2024.

. ., c’r’thefi‘td. ., ,
been rC'Pt'Jai'JG<3X',‘1l1.,f‘-l€d’w . _':',, a
correct is hie/tier ki'.0WlGG~:(‘.

Oath Commissioner L? i:

a) Include thi5 application and its anonures as a part of the Original Application: 

Please incorporate this compliance application and the attached annexures into the 

Original Application (OA) as integral parts of the case. 

b) Direct the CPCB and SPCBs to take comprehensive and effective enforcement 

actions: Conduct thorough inspections and ensure compliance with the PWM Rules, 

2016. 

c) Impose stringent penalties and compensation: Establish uniform yardsticks for 

penalties and ensure that violators transition to environmentally friendly packaging 

alternatives. 

d) Ensure compliance and accountability: Mandate regular reporting and monitoring 

by the CPCB and SPCBs, holding them accountable for any lapses. 

e) Promote public awareness and participation: Initiate public education campaigns 

and establish a public reporting mechanism. 

f) Judicial oversight: Continue judicial oversight over the implementation of relief 

measures and schedule regular review hearings. 

g) Any other action as the Hon'ble Tribunal deems fit and proper in the interest of 

justice. 

DEPONENT 

I, the above named deponent do hereby verify that the contents of the above affidavit are true 

and correct, no part of it is false and nothing material has been concealed there from. 

Verified at New Delhi on this 07th day of August, 2024. 

( 

' :--. 
: \ oath Corn . 

c:::;:,.T!!=U::D l~,1 T JH[:, :1~·;'FONEN·r .. ~ 0
S l ~ 4f"r]

1
~~-

" h ·,s · ,.,,. , :.1-,v •• No. t 1 < o 
~, rl , fi"il. h.m, .. • •• • .... ,. •• rue··2 •1 SH'H+/\i,···A i•,-.R'JI:!:~, ~i 
gio VI.lo D/o ....... , ...... .... ,a ,l .. ~ .u .. · 'Apo. 8'! ~-L l'li?:!1".c,urt -. 

r<../0 .......... ·• •~ .... ' ....... "' ........... )':". Per ' '1~11• ·'1 
1 

.,. d f-, /• ,- * h I _ •• 4, • ,I 

loentl•'· .:V · •• ' : ·• "';· ,, ...... ••· -~ to:'•~;•:~J202ti / 
has t c, • · , •• .. :• _ • , , _ • v ·:, r·i::rrr c· a .fc,. ~~\ 
) I

, . ,.... , ~• ,,,11, Co rt 0.-...,,,, , e r,1 c.1..... . . . ., .... ~., . . . . . . ... .. u , 
I" • • ~ A. ~• _, ---that the v<'r,,,,: JG( tile 1 .. 1;•' • J 

bean rcc::d a:,d 1;xplQ:11€::! t· 1 ,:,,,.,. c:·::, \, j 
r.orrect 10 h:$/her knowledge. • _ 

DEPONENT 

Oath c,,mmlssioner D 1~ 
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(mil;

fill: mm m Sufi—é
CENTRAL POLLUTION CONTROL BOARD

VWIETW, an W”m wfiwfi mm m m
mlmswv or gin/news“, was" cums ewes ewmmnu

SPEED-POST r E-MAIL

F.No.BVIIOII/UF'C-II/PWM (Dlrection)/202l fiS\\\\«§\.\\)Dalez 01022021

To,
1. M/s VST Indushles 2, M/s Godfrey PhIIIIps,

P. 0. Box No. 1804 49, Communiiy Centre, New
Azamabad, Hyderabad FlIends Colonyi
Telangzna- 500020 New Delhi, Delhi 110025

3. M/s Indian Tobacco Company Pvt. Ltd
Vlrglnla House,
37, Jawaharlal Nehru Road,
Kulkats, West Bengal- 700071

Sub:- ENVIRONMENTAL COMPENSATION UNDER SECTION 5 OF THE
ENVIRONMENT (PROTECTION) ACT, 1955 FOR NON-COMPLIANCE OF
PLASTIC WASTE MANAGEMENT RULES, 2016

WHEREAS lrl exercise OI Powers under Sscllun S. B and 25 M the Envlrcnmenl
(Prclecfion) Act, 1986, Ministry of Envlronmenl. Farest 8. climate Change (MoEF&CCl
has rimmed PIasIlc Wasle Management {PWM} RuIeS vlde Notification Viol G SR 32OIEI
daIed March 15, 2015; and

WHEREAS CPCB had issued me Iollovvlng dirscliuns vlde Ieller dated Oclober
22, 2020 under Sec 5 GI EnvirunmenI (Pintecllon) Act, 1986 for anlorcament of
provisluns oi Plasne Wasle Manegemeni (PWM) Rules for sloring, packlrlg or selllng
cigarette and lebaeeo in all lorms;

(ll wny action lncludlng levying EnvironmenIaI Compansat‘lon and / or closure
01 cigarene marmIaclurmg operations should "01 he laken againsl me unilIur
violation oi PWM Rules; and

WHEREAS, Vida representation dated December 14, 2020 M/s VST Induslrles
Llmlled has claimed illal Cigarettes are not covered in clause 4 (i) and ll) 01 PWM Rules,
2016, and

WHEREAS, representaiian submllied by M/s,V5T Induslries Limlled was
considered by CPCB and i1 has been observed lnal as per PWM of Rules 4m and 4m
usage oi Plaslle in any form is prohlblled Ior packaging uf lubacca In any form, Whlch
includes Cigarelies; and

WHEREAS in compliance of NGT DIIGEIICII'IS dated Sep 10, 2020 ln 0A
247/2017, CPCB finalized ma Guidellnes for levying Environrlenl Compensatlfln Ior
Violation oi PWM Rules: and

Can/11 2

‘wfia‘w 1m ’ ‘Efi aah m, We, 1 low
ParlvesIl Bhawan, EaslA lm Nagar,DeIhl-110(!32

arm/Tel : 43 moan, 22305792. ww’fiJL/Webslle WW enebnib ln
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WHEREAS continua: usage of Plastic ior packaging of cigarenes is in vioiaiiun oi
F’WM Rules; and

NOW THEREFORE, in view of above and in exercise of the powers vested 10
Chairman, Cenliai Pailuiion Control Euzi'd (CPCB) under Sermon 5 D! the Environment
(Pruleclicn) Act, iQBfii the loliowing fiirecflans are proposed to be issued (0 ynur unit:

a) The unil shail pay HS. 5,00,UD.000/~ (Five Crores Rupees only) as interim
Environmenial eempensaiiOii charges to cpca for violation of PWM Rulesv

in Unit shali submit a time bound aclian pian within 30 days to Shlfl m
environmemei fiiendly allemeiives for packaging or cigareiies.

Yau am hereby given an opponumty lo respond mum is days of issue ei mis
directlon, failing which CFCB shaii be constrained to issue the above direciiens without
giving any further noiice in accordance wilh provisions of EPA, was

V (Shiv Dns Meena)
Chairman

Copy in:

1. Jolm Secretary (GP Di sum) : For klnd infoimalicn
Mlnlstry oi Envlrunmenl, Forests & cnmaia Change, please
Indira Pal avaian Ehawan Jcr Bach Ruad New
Deini 110003

ylnchavge. IT Division, CPCB - For upioaaing on
CPCB website

M
(Prasha (Gargava)Member Secretary

8107



a‘rwm Willy! Hu‘flul «in?
CENTRAI POI UTION CONTROl. ”DAN“

minim, kn . l mam anal 4 “an”, mm Hum
WWWWWWWWW“. mil in, m

F~No. Bv11011/UPC lI/PWM/zozo-Ql lssw , [$422 05 February, 2021

To,

Gutkhfl/Pfln Masala Manufacturers (As per Ilsl)

Sub:- Dlreciiuns undnr Sec 5 a! Envmvnmenl (Pmtcn Jon\ Act, 1986 lm

enlnrcemnn! oi provisions oi Plaslil; Waale Mnnagemem (FWM) Rules lor
slorlng, packing Ol' selllng gucklm/pan masala and (01:91:00 pmducis In all
forms.

WHEREAS ill cxermsa of POWDI‘S under Salmon 6, 8 and 2a 0' the Environmem

(Prolenllorl)Ad,1986,MlnislryuiEnvlmnlnmt Foresifiichmah lzlluiigu (M , &CC)
has noulied Plasma Wnsle Managemnni (PWlvl) miles. was Notilimliorl Nu. (3.3 R 32le
daiatl March in. 2016:

WHEREAS Under Rifle M” u! PWM Rules 2018 — Sachets usmg piaslic minimal shall um

be usna (or siorlng‘ packing m scuing gulkha, m lacco and Dali inns a in all forms,

WHEREAS UnLIar Rule 4 (i) oi F'WM Rules 20 in? Plastic malerlal‘ H1 any lolm including
Vinyl Acnlnln , Malulc Acvd Vinyl onlonde Colluiymcr, shall nm if used in any PaCkflqtl
for packaginq glilkhn‘ pan masalu and (Obaccvl in all ionns;

WHEREAS in VlEH’V of above‘ gulkha/pan marala mnnulaciumis ale pinnimlml ll-oni
usnne of nlnsilcs in (my lonn in packaging of their products,
WHEREAS Under Rule 9 (l) of PWM Rules 2c l j - The pruduuerf Within a pnnuci 0! u
nmnins iroln lhc dale oi publicallon at these wiles shall work OLl madnlillus lnr wn e
collncllorl syslmn Imsod on Exlandud Producuin Responsibility and invulwng Slam Urunn
Developlllelil Llepnmnenls‘ miner indiwdumi; or cuilcclwely Ih/ougil illoil own
disinbmion chnnnel m through inn lean: body newsman;

WHEREAS Under Rule 9 (fl UV PWM Rulus 20 in — Primary rnspmiflbillty fnr collecllnll n,
usctl mullilnyemn pl llc sachet or pouches DY pflckaging is of From lCIIFS, impellers and
fllzmd Ownovs who immducc Ihe producls m Iht} market, They "cell [0 llsiabhsh fl syswm
for collocling back mu muslic wasm generalevl dun ID their p nducis. This plan ul
DOIIL‘CtiOVi (u bl! Submliled in We Slate Pollution Carmel Boards whlll applying [oi CL)! (ml
to E‘slzlbilsh OI Opnmlc DI Renewal of 010 COPSL m Tile Brflnd Ofllllas Who‘w K'Ofl.) , \(
has) beell mnnwed before me nmillcnnun at max rules shall sum 1 plan Wilmn mic
ymlr linn. Ihu unm cl notification ul (hose rules ml unplnmcnl Will“: «wll you is llnw-nllun

n N lnl,Dnlhl1l4l
«Willi/lei Azlmllnsoy tin/n? 711W [Wulzsllfl' nimn
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WHEREAS Plaslvc w w mamgmncm mm weru nauh'ed m 2016, wherein [he use 01pldsth m prohvlmed h J packagvng cl lobacm pmducls m a” raw; however‘ plasl1c Esun hcmg use<i by you nduslry m packag‘mg olgulkha/pan masala,
WHEREAS usage of; 45m: for packaging gmkha/pan masala is m vmlallon PlasticWasle Management Rt ‘95‘ 2015,

WHEREAS conecncn a channefizahon or sm, prasuc packagvlig for rucycling Is cumcunowmq to the man sm of the paCkaglllg a me savne ave fowld lmeled w streets,
dumped in waiev bothers 30C posmg a grave n ear to me envvrcnmsm; and
WHEREAS, m complva; to of NGT Drrechon daled Sep w 2020 m 0A 2117/2017,CPCB hamml the Gmde‘ res run ravymg Envm: vment Compensauon rorvmluunn 01 WW
Rules‘ and
wow THEREFORE m V :w Ofabovc and m e: amiss cl pnwers vested under Sec'lol1 5gr EPA, Unit 15 heleby directed to Show a. zse as m why achon mcIudmg ievymgEnvlmmnenial Compens men an / or closm: av gulkha/pall masala manuhchmnuopolalmflu should not be am agamsnhe unit vrvlolahon oVPWM Rmes
UV Us hvmbyglvcn mm; mmnifytosubmmns ,

mcuuns, famng wmcn E1 umpuata acnon
Environmental (Profcmvon Act. 1986

Cupy m
1. The Joill! secrete ,' (CP Divisiol1)

Minislry o! Ellvimw menl, Forosfis E Cli‘ (ate change
mmm V’avyavaralv a mwam
Jor Bagll Roan,
New Dellwv 7110003

x/mchargc, IT Divmt :

(Prashant Galgava)
Member secretarytF|

10109



Lisl nl Gulkha an masala samgles

5. Name 0' Unlt Manufacturer
No

1 Ha] Samrat M/S4 Ra] Damar Grnup PV“ Lid.
Pan Masala KHASHA NO. 31/22 VILLAGE erNDPUH‘ G T

7 7 77 7 KARNA'L, ROAD DELHI77Nomv WestDLJ7100364N7
2. Dilbagh M/S‘ 50m Gtobal Pan Masala P“. Ltd.

PLOT NO 7123,BLOCK7C NAHATNA INDAREA PH»1
77 NEW may! New DelhwDL1100284N7 7

3. Shlkhar M/S. Tnmnm Fragrance Pvt. Lid.
133/2317A TRANSPORT NAGAR KANPUR KANF’UR

Kanpu( UP 208023 IN

4‘ Vimal Pan M/sA Vishnu Aromatics Ltd,
MasaTa 5/1 T0 ‘1/2/1/1/1 LIWASPUR, BAHALGARH HAI

7 7 7 7 7 §pnepa| HR 131021 N
5. Madhu M15. M33 Vindhyavasrni Tobacco Pvt Ltd.

133/134. TRANSPORT NAGAR KANF’UR UP 208023
IN

6. Pan Bahar M/S. Pan Bahar Prodticts Pvt. Ltd
Fm N0. 20. FF, lmjusmm Najafgarh Road, smvajl

7 Mawg,DELHIWES1DéI7hw7I73L110015TN
7. Charni M/S‘ Havsn Tnflmly Flavour Pvt. Ltd.

KH.NU.37/231ST FLOOR GALJ N04 AND
SAFIAE‘AD HOAD SANJAY COLONY NAHELA

LANDMARK NEAR NANDTMAL SCHOOL DELH!
, 0 Norih Delhi DL 1 T0040 IN 7

B. Duuhfe B4ack Kay Iabacco works pvl. Lfid,
57A, DDA FLATS MANSAHOVEH PAHK, NEAR

GOVT‘ SCHOOL DELHI Nnnh Easl DL 110032 \N

9. Kama} Kishore M/s, Kama! K‘shore Jards Bharldar, Agresen ChDWk‘
Tobacco Haida, MP 461331

10. Kaka M/s Mahalakshmi Devi Flavouvs Pvt Ltd
|05l49 GANDHI NAGAH KANPUH UP 208012

N. Guru M/S A.K.Pan products
Guvlndpuwa Industrial area, Bhopal MP‘ PIN 462023

124 Krshore M/S. P,K,Pan pmducls
Unit 02 Bhaomy na‘ 304 gram Naghata‘ Baha( Nagar

Pahka Hardo‘w UP7241001

13 v-1 M/s Vishnu Tobacco
mm N0‘ 24 and 25A, Udycg Kendra 2, Ecoiech m,

Gmater Nelda‘ Una" F‘mdesh 201306
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? WamEFf Unit ManutacxurErNo.
7 14,’ ><P Chew1ng M/s Hucm rams LLP:un1|\IAI& PO nasbra1fi. chacco De1r1c1Vado0ara-390011

'7571171 §c€n1eo Mr§PTsbab Tobacco Pvt, Ltd Changndar, Sananf 'Tobacco Anmedabad, Guam-352210

'\i-1’ fobécéo M/s. v'cf Proaocts's'ariia'y MuTnEr3§7 P1151 N0 12"
Muralya Ahmedabad- 382213

3? Pan vn'as’ ” accrrey PhiHips moia 1407575719 UPsmc mousmal'JPremium Pan Area sue 0: menu Road Ghaziabad UP 201001
Masara

10, Mirage? ‘Murage PTr'c’d'ucE; P111 00: Mirage Campus Nalhdwara, 'Swaoesr1| 313301 Rars1han|no1aTobacco
1§T 7Mahak Pan " M/o Madhu Fragrances PW‘uo

Masma WZVQBFIHST FLOOR, OFF‘CE NO 4 LAMBA
COMPLEX,

JWALAHER1 MKT PASCHIM VIHAR Wesi Delhi DL
r 110063

25 77511651}?" 7 7 floiu packaging Pvt Ild 'Khama No 2 Mega1a Hall; Road, Barnrnenahaui
7 7 7 , _, Fancnayam, cniuaourga Kamggaka - 575520

21 51ar 555 Ghodawal lresnnar LLP
Dharwad, Kama1aka 500023

22. Vsfiémi sfrong ’ ’ VSSR Pfavours Pvt L131 7 '
A-63 Second Floor G T Karna1 Road, lnous1ria1 Area

.. 7 77 DomLNono WesiDL 110033 W 7
23 Sl(ver [ET'Wsf Kaipal Pnu hes Pvt. d.. 51/1, Amausi 1ndus1r1a1

Area, Naonrgarn, Lucknow Lucknow UP 220000
"271. zx'Herrtage AFI' TobacmTP) Ltd. Rama Road, Delhi ~ 110015

25. éiafik labe1 moan Pan probums P61. no.
12/1 sector D mousma1 area. Govindpura Bhopal MP-

402023
26. Shudh Plu’s, K 5. PAN F‘Géums Pvt. Ltd, AL- 11, SEC ;13,

Pan Masnla GIDA, Sahjanwa. Gorakhpur . 273271E’
27 ' "SNK, Chewing Mls. ATJ. Sugandhi Pvi. Ltd, Fanki Site» 1, Kanpur-

Tobacc.) 208022
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Minufacturer

Premium Pan
Masala

s. 7 77fi7a715e77oi Ur71i1
No.

7 2s. Shmhar Kesar, M/s‘ Sfinkhar Kesar Pldt N0 1/2, 1541 Transpcfi NagaF,
Chewing ‘(anpur,. Unar Pradesh-ZOBDZS
Tobacco

7 77297 s zarda, M/s. Style Fnterpn75651 Pm, Ltd Premises No 20. FifsT
Chewing man SCM sza, 8/2261 Arya Nagar‘ Kanpur UP
Tobacco 205002

30.7 5 Plus, WAST |11detries1 G‘DA‘ Samanwa, Gorakhpur-
Chewwng 273209
Tobacco

31. Sébang 21 Pan M/s. AMP Pan Prnducts Pv177L1d., 7
Masala Hamnagar, Alambah. Lucknow 7 226005

' 32. 7Kayam, Pan W5 S1rfil7za7'beluxe7fian Flavour 7
Mass/a NivasKhevaAishaagh.

Lucknow-226004, Uttar Pradesh
as. FLK Royal, M/s4 RK. ProducEco

Pan Masala (um1711), Plot No. as & as Mduslnal 55131111
Naubad. Bidar 7 555402, Karnataka

34.7 Sir Roya1’7ban W's P'rabhuAasmE'Efi prisesfifiua
Masala (S11 1mm 7 E1 123/779, Fazalgant

Goid) Kanpur»2080|2, Uttar Pradesh

7 55. Kesar SHver, 7 7 M/s. sar énver, P7an Masala
Pan Masala DAV & C0. TP Nagar,

kanpur - 2080231 Ullar Pradesh
as. Musafir1 M4 M/s Rajat Food Products, 7

Near Navgyat Canege,
1390117110091,

377 Noor KaGul M/s. Near “97017
167/23 BKF-Kalyanl Exp1Way1 Madraw, Kankinara1

W 7 Nnrlh 2439; Ko!kata1 WB-74zg2s
38 Tarang M/s. Tarang Pharma

14-4 1475, 15 Blswakflrma Nagar,
More Madhya 1313095117452009

7 7 39. me, BHR AFr Tobacco (P) Ltd, Rama Road,Delh17110015

40 SN'r7 M/s. s A Amma1 P) Ltd.
Lane m mgr“ 5, Gate N0. ,Ja1an Industrial

Complex,
Moula— Eanlharadang51pur, Howrah 7 711 411

41. Kavam Chara ' M/s Ashish Ememrises' 77
Krishnl‘ Colony near Kalavi ward number 511

S1kandar kampoo lashkar
Gwalior, Midm Pradz‘gh 7 474001
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“a SPEED-POST W mm W at?
imf‘ CENTRAL POLLUTBON CONTROL BCARD

go new, a? 133 W wheel's trim we We?
©3133) MlNlSTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF lNDlA

F-No. B-11011/UPC IIIPWMI 2020-21 October 22, 2021

To,

The Member Secretary
(As per list)

Sub: Directions under Sec 5 of Environment (Protection) Act, 1986 for
enforcement of provisions of Plastic Waste Management (PWM) Rules
for storing, packing or selling gutkha/pan masala and tobacco products
in all forms.

WHEREAS in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change
(MoEF&CC) has notified Plastic Waste Management (PWM) Rules vide Notification
no. G.S.R 320(E) dated March 18, 2016; and

WHEREAS Under Rule 4(f) of PWM Rules 2016 - Sachets using plastic material
shall not be used for storing, packing or selling gutkha, tobacco and pan masala in
all forms; and

WHEREAS Under Rule 4 (i) of PWM Rules 2016— Plastic material, in any form
including Vinyl Acetate — Maleic Acid — Vinyl Chloride Copolymer, shall not be used
in any package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS in view of above, gutkha/pan masala manufacturers are prohibited from
usage of plastics in any form in packaging of their products; and

WHEREAS samples of gutkha/pan masala were collected during market survey
having manufacturing units in States/UTs (List enclosed) and it was observed that
plastic was used in packaging of gutkha/pan masala; and

WHEREAS Show cause notice dated February 05, 2021 was issued
concerned industries vide as to why action including levying Environmental
Compensation and / or closure ofgutkha/pan masala manufacturing operations
should not be taken against the unit for violation of PWM Rules; and

WHEREAS the fact that the samples were collected from the field was contested by
most of the units citing legal procedural requirements for sample collection.

WHEREAS CPCB visited the site on July 06, 2021 and these industries could not
be inspected as it was non—operational/had discontinued operations/ address could
not be located (details enclosed)

WHEREAS usage of plastic for packaging of gutkha/pan masala is in violation
Plastic Waste Management Rules, 2016; and

Contd...

”than safer” Taft 813i“? W,W—110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032

fi‘lll'sl/ . el : 43102030, 22305792, Eg’a'til’fi'cVWebsite : www.cpcb.nic.in
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NOW THEREFORE In view of above and in exercise of powers vested under
Section 5 of EPA, the following directions are issued to your office:

(i) To revoke consents, if any, issued to these units

(ii) To locate these units and ensure their closure

You are required comply with above Directions and submit action taken report by
October 25, 2021 to this office,

l’W"

FE mini 62>

(Tanmay Kumar)
Chairman $9)“

Copy to:

1. The Joint Secretary (CP Division)
Ministry of Environment, Forests & Climate Change
lndira Paryavaran Bhawan,
Jor Bagh Road,
New Delhi — 110003

2. lncharge, lT Division wjyfi

(Prash nt Gargava)
Member Secretary
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List of units

S.No. Name of Industry alloted industry inspected Name of state

1. M/s. Raj Darbar Group Pvt. Ltd. Khasra No. Unit discontinued Delhi
31/22 Village —Zindpur, G.T. Karnal Road
North West Delhi 110036

2. M/s Rajat Food Products, Near Navgyat Unit discontinued Delhi
College, Delhi — 110081,

3. I\/I/s. AFT Tobacco (P) Ltd, Rama Road, Delhi unit closed during Delhi
— 110015 inspection

4. M/s. Harsh Infinity Flavour Pvt. Ltd.: Behind Unitdiscontinued Haryana
RT export Piyahri, Maniyari, Narela road,
Kundali, Sonepat, Haryana . .

5. M/s Ashish Enterprises Krishna Colony near unit Closed during Madhya
Kalari ward number 51, inspection Pradesh
Sikandarkampoolashkar, Gwalior, Madhya
Pradesh — 474001

6. M/s. Day & Company unit closed during Uttar Pradesh
Kesar Silver, Pan Masala DAY & CO., inspection
133/157, Rattu Purwa TP Nagar, Kanpur —
208023, Uttar Pradesh

7. M/s. Ruchiflavours LLP, unit II At & PO unit closed during Gujrat
M/s Ruchi Flavours LLP, Unit-I inspection
(Formerly Pan Parag India Limited)
Plot No. 958 , B, and 602
At+PO: Dasrath, Tal. Vad, Dist:
Vadodara391740

8. A. J. Sugandhi Pvt. Ltd., Panki Site— 1, unit closed during Uttar Pradesh
Kanpur-208022 inspection

9. SSR FIavoursPvt Ltd. A-63, Second Floor, wrong address Delhi
GT Karnal Road Industrial Area Delhi, North
West ~110033

10. IVI/s, Mahalakshmi Devi Flavours Pvt Ltd wrong address Uttar Pradesh
108/49 Gandhi Nagar Kanpur Up 208012 (ii)
lVI/s.

11. STYLE Enterprises, Pvt. Ltd., Premises wrong address Uttar Pradesh
No.2O Flisrt floor, SGM Plaza, 8/226, Arya
Nagar, Kanpur U.P. 208002

”2. Kay tabacco works pvt. Ltd. 5-A, Dda Flats wrong address Delhi
Mansarover Park, Near Govt. School Delhi
North East DI 110032 In

‘3. Pan Parag, Pan Masala & Gutkha Division: wrong address Uttar Pradesh
A-111 Sector IV Noida

”4. I\/I/s. A. K. Pan products Govindpura Industrial wrong address Madhya
area, Bhopal MP, PIN 462023 ' Pradesh

13387/2021/UPC-II-HO
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S. No. State!UT

The Member Secretary
Gujarat Pollution Control Board
Paryavan Bhavan, Sector 10— A
Gandhinagar — 382 043
The Member Secretary
Haryana State Pollution Control“ Board
C-11, Sector-6. Panchkula,
Haryana — 134109,
The Member Secretary
Madhya Pradesh Pollution Control Board
Parayavaran Parisar, E—5, Arera Colony
Bhopal — 462 016, Madhya Pradesh
The Member Secretary
Uttar Pradesh Pollution Control Board
Building.No. TC—12VVibhuti Khand,
Gomti Nagar Lucknow-226 010
The Member Secretary
Delhi Pollution Control Committee
4th floor, lSBT Building, Kashmiri Gate,
Delhi -— 110006
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MIs. AMP Pan Products Pvt. Ltd.
1679/80, Jabrauli, Mohanlalganj,
Lucknow, U.P — 221716

To,

Sub: - Revocation of Directions issued under Sec 5 of Environment (Protection)
Act, 1986 for enforcement of provisions of Plastic Waste Management
(PWM) Rules for storing, packing or selling gutkhalpan masala and
tobacco products in all forms.

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. GAS.R
320(E) dated March 18,2016; and

WHEREAS, under Rule 4(f) of PWM Rules 2016 - sachets using plastic material
cannot be used for storing, packing or selling gutkha, tobacco and pan masala in all
forms; and

WHEREAS, under Rule 4(i) of PWM Rules 2016— Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, cannot be used in any
package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS, in view of above, gutkha/pan masala manufacturers are prohibited from
usage of plastics in any form in packaging of their products; and

WHEREAS, samples of gutkha/pan masala manufactured by your industry were
collected during market survey and it has been observed that plastic is being used in
packaging of gutkha/pan masala; and

WHEREAS, Show cause notice dated February 05, 2021 was issued to your
industry as to why action including levying Environmental Compensation and/or
closure of gutkha/pan masala manufacturing operations should not be taken against the
unit for violation of PWM Rules; and

WHEREAS, No response to the Show Cause Unit was received from unit; and

WHEREAS, inspection of your unit was conducted on July 06, 2021 and samples were
taken by CPCB officials; and

Contd.

‘wfislsr w' 93:11 awl-«r w, Rafi—110032
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WHEREAS, based on the findings of the sample reports, confirmed directions dated
22.10.21 was issued to your industry for submission of Environmental Compensation of
Rs. 4,00,000/—( Four lakhs only) and closure of its operation with immediate effect and
not to resume operations till you switch over to environmentally sound alternatives; and

WHEREAS, vide letter dated 22.12.2022 unit has informed that the Environmental
Compensation of Rs. 4,00,000/- (Four Iakhs only) has been submitted to CPCB,
However no details regarding shifting to an environmental sound alternative and closure
of unit was provided by the unit; and

WHEREAS, vide letter dated 22.02.2022 and 25052022 the unit was informed to
submit the requisite documents in compliance of directions; and

WHEREAS, vide letter dated 13.04.2022 Uttar Pradesh Pollution Control Board has
revoked the consent order for your unit; and

WHEREAS, the unit vide letter dated 04.08.2022 and 31.08.2022 has submitted the
affidavit confirming closure of the plant w.e.f 16.04.2022, submission of Environmental
Compensation of Rs. 4,00,000/— (Four lakhs only) and ClPET report of the samples
which confirmed usage of non-plastic material used by their unit for packaging of
products at unit; and

WHEREAS, CPCB has constituted three members committee to evaluate the
documents submitted by the Unit, The Committee has verified the documents and
recommended to revocation of closure directions issued to the unit; and

NOW, THEREFORE, in view of the above compliance made by unit to direction issued
by CPCB and in exercise of the powers vested under Section 5 of EPA, 1986 M15. AMP
Pan Products Pvt. Ltd. is allowed to resume its manufacturing operations with
following conditions

i. Unit shall intimate the date of resumption of manufacturing operation to
CPCB.

ii. Unit should not start it manufacturing operation without obtaining valid
Consent to Operate from Uttar Pradesh Pollution Control Board.

In case the unit fails to comply with the above conditions, CPCB will be constrained to
initiate further action against the unit including withdrawal of revocation direction, in
accordance with provisions of Environmental (Protection) Act, 1986, without any further
notice. /

(Tanmay Kumar)
Chairman
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Copy to:
1. The Joint Secretary (CP Division)

Ministry of Environment, Forests & Climate Change
Indira ParyavaranBhawan, JorBagh Road,
New Delhi 410003

2. The Member Secretary : To ensure compliance of Directions
Uttar Pradesh Pollution Control Board,
Building.No TC—12V VibhutiKhand, Gomti
Nagar Lucknow-226 010

3. The Regional Director
Regional Directorate - Lucknow,
PICUP Bhawan, Vibhuti Khand, Gomti Nagar,
Lucknow - 226010

\yérge , IT Division w
(Prashant Gargava)
Member Secretary A
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To,

Mls Som Global Pan Masala Pvt. Ltd.
Plot No.-123, Block-C
Naraina Industrial Area,
New Delhi 410028

Sub: Revocation of Directions issued under Sec 5 of Environment (Protection)
Act, 1986 for enforcement of provisions of Plastic Waste Management
(PWM) Rules for storing, packing or selling gutkha/pan masala and tobacco
products in all forms.

WHEREAS in exercise of Powers under Section 6; 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. G.S.R
320(E) dated March 18; 2016; and

WHEREAS under Rule 4(f) of PWM Rules 2016 ~ sachets using plastic material
cannot be used for storing; packing or selling gutkha, tobacco and pan masala in all
forms; and

WHEREAS under Rule 4 (i) of PWM Rules 2016— Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer; cannot be used in any
package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS in view of above; gutkha/pan masala manufacturers are prohibited from
usage of plastics in any form in packaging of their products; and

WHEREAS samples of gutkha/pan masala manufactured by your industry were
collected during market survey and it was observed that plastic is being used in
packaging of gutkha/pan masala; and

WHEREAS Show cause notice dated February 05, 2021 was issued to your
industry as to why action including levying Environmental Compensation and / or
closure of gutkha/pan masala manufacturing operations should not be taken against the
unit for violation of PWM Rules; and

WHEREAS vide letter dated 19.02.2021 unit contested that the samples of Gutkha/Pan
masala had been collected without their knowledge and same were not manufactured
by your company; and

‘qfrém uq—i' {at any w, Pauli—110032
Parivesh Bhawan, East Arjun Nagar, Delhi»110032
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WHEREAS inspection of your unit was conducted on July 06, 2021 and samples were
taken by CPCB officials; and

WHEREAS based on the findings of the sample reports, confirmed directions dated
22.10.21 was issued to your industry for submission of Environmental Compensation of
Rs. 44,50,000/- (Forty four Iakhs fifty thousand only) and closure of its operation with
immediate effect and not to resume operations till you switch over to environmentally
sound alternatives; and

WHEREAS vide letter dated 07.01.2022 unit contested that the Report of the finding
were not provided to the unit and requested for personal hearing; and

WHEREAS personal hearing was provided to you vide letter dated 22.02.22 which held
on 04.03.2022; and

WHEREAS CPCB issued letter dated 25.03.2022, 25.04.2022 &14.07.2022 to the unit
to submit affidavit to confirm closure of the plant, submit samples use by their unit for
packaging of products along with CIPET test report of the same and submit EC levied.
Test report of the samples collected during inspection was also provided; and

WHEREAS vide letter dated 31.05.2022 submitted the affidavit and confirmed closure
of the plant, submitted the samples used by their unit for packaging of products at unit
along with CIPET test report of the same which confirmed usage of non—plastic material
for Gutkha/ Pan masala manufactured in your unit; and

WHEREASvide email dated 29.11.2022 unit has submitted Environmental
Compensation levied of Rs. 44, 50,000/—.

WHEREAS CPCB has constituted three member Committee to evaluate the documents
submitted by the Unit. The Committee has verified the documents and recommended to
revocation of closure directions issued to the unit; and

NOW, THEREFORE, in view of the above compliance made by unit to direction issued
by CPCB and in exercise of the powers vested under Section 5 of EPA, 1986 MIs. Som
Global Pan Masala Pvt. Ltd is allowed to resume its manufacturing operations with
following conditions

i. Unit shall intimate the date of resumption of manufacturing operation to CPCB.

ii. Unit should not start it manufacturing operation without obtaining valid
Consent to Operate from Delhi Pollution Control Committee.

In case the unit fails to comply with the above conditions, CPCB will be constrained to
initiate further action against the unit including withdrawal of revocation direction, in
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accordance with provisions of Environmental (Protection) Act, 1986, without any further
notice. /

(Tanmay Kumar)
Chairman

Copy to:

1. The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate Change
Indira ParyavaranBhawan, JorBagh Road,
New Delhi 410003

2. The Member Secretary : To ensure compliance of Directioiis
Delhi Pollution Control Committee
4th and 5th Floor, ISBT Building,
Kashmere Gate, Delhi»06

wharge, IT Division Ev;

(Prashant Garg ava)
Member Secretary/(b
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To ' 59.0 ~52L

' Mls VST Industries
P. 0. Box No. 1804
Azamabad, Hyderabad
Telangana- 500020

Mls Godfrey Phillips
49, Community Centre, New Friends Colony,
New Delhi, Delhi 110025

Mls Indian Tobacco Company Pvt. Ltd.
Virginia House,
37, Jawaharlal Nehru Road,
Kolkata, West Bengal- 700071

Sub: - Show Cause Notice under Section 5 of the Environment (Protection) Act,
1986 for Non-Compliance of Plastic Waste Management Rules, 2016

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
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(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. G.S.R
320(E) dated March 18, 2016; and

WHEREAS, CPCB had issued the following directions vide letter dated October 22,
2020 under Sec 5 of Environment (Protection) Act, 1986 for enforcement of provisions
of Plastic Waste Management (PWM) Rules for storing, packing or selling cigarette and
tobacco in all forms;

i. Why action including levying Environmental Compensation and / or closure of
cigarette manufacturing operations should not be taken against the unit for
violation of PWM Rules; and

WHEREAS, vide representation dated 16/12/2020, 15/12/2020, 03/12/2020, Mls VST
Industries, Mls Godfrey Phillips, Mls Indian Tobacco Company Pvt. Ltd.
respectively had claimed that Cigarettes were not covered in clause 4 (f) and (i) of PWM
Rules, 2016; and

WHEREAS, representation submitted by Mls VST Industries, Mls Godfrey Phillips,
llills Indian Tobacco Company Pvt. Ltd. respectively was considered by CPCB and it
was observed that as per PWM Rules 4(f) and 4(i) usage of Plastic in any form is
prohibited for packaging of tobacco in any form, which includes Cigarettes; and

Me

‘trfia‘si W’ 113i? 3433174 mam—110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032 . l
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WHEREAS, CPCB had issued the following proposed directions vide letter dated
February 03, 2021 under Sec 5 of Environment (Protection) Act, 1986 for enforcement
of provisions of Plastic Waste Management (PWM) Rules for storing, packing or selling
cigarette and tobacco in all forms; and

a. The unit shall pay Rs. 5,00,00,000/- (Five Crores Rupees Only) as interim
Environmental Compensation charges to CPCB for violation of PWM Rules.

b. Unit shall submit a time bound action plan within 30 days to shift to
environmental friendly alternatives for packaging of cigarettes.

WHEREAS, vide representation dated 23.02.2021, 24.02.2021, 24.02.2021, Mls VST
Industries, MIs Godfrey Phillips, MIs Indian Tobacco Company Pvt. Ltd.
respectively requested for extension in submission of action taken report due to
pandemic and also requested for personal hearing; and

WHEREAS, personal hearing was scheduled on 14.07.2021 and due to paucity of time
hearing was rescheduled; and

WHEREAS, MoEF&CC issued Notification, dated August 12, 2021 which mandated

banning of identified Single Use Plastic (SUP) items and prescribed minimum thickness
of carry bag with effect from July 01, 2022; and

WHEREAS, as per Rule 4(2) of PWM Rules, 2016 (as amended), “The manufacture,
impon‘, stocking, distribution, sale and use of following single use plastic (SUP),
including polystyrene and expanded polystyrene, commodities shall be prohibited with
effect from the 1st July, 2022.-

(a) ear buds with plastic sticks, plastic sticks for balloons, plastic flags, candy
sticks, ice—cream sticks, polystyrene [Thermocol] for decoration.

(b) Plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays,
wrapping or packing films around sweet boxes, invitation cards, and cigarette
packets, plastic or PVC banners less than 100 micron, stirrers; and

WHEREAS, as per Rule 18 of PWM Rules "The Environmental Compensation shall be

levied based upon polluter pays principle, on persons who are not complying with the
provisions of these rules, as per guidelines notified by the Central Pollution Control
Board";and

WHEREAS, as per provision 9.2 of Schedule—ll notified through Amendments to PWM
Rules dated February 16,2022 “Central Pollution Control Board shall lay down
guidelines for imposition and collection of environment compensation (EC) on
Producers, Importers & Brand—Owners, recyclers and end of life processors, in case of
nonfulfillment of obligations set out in these guidelines, and the same shall be notified.

The Guidelines for Environmental Compensation shall be updated, as required; and
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WHEREAS, as per the EC Regime updated by CPCB, Environmental Compensation is
to be levied@ Rs. 5000/— per ton of plastic packaging used; and

WHEREAS, CPCB vide letter dated 22.09.2022 directed your industry to provide the
status of compliance of the directions issued to your unit; and

WHEREAS, no response on the matter has been received so far: and

NOW, THEREFORE, in view of above and in exercise of the powers vested to
Chairman, Central Pollution Control Board (CPCB) under Section 5 of the Environment
(Protection) Act, 1986, M13 VST Industries, M/s Godfrey Phillips, Mls lndian
Tobacco Company Pvt. Ltd. respectively is hereby directed to show cause as to why
action including levying Environmental Compensation and / or closure of cigarette
manufacturing operations should not be taken against the unit for non—compliance.

You are hereby given an opportunity to comply with above stated direction and submit
the compliance report within 15 days of issue of this notice, failing which CPCB shall be
constrained to take action as deemed fit under Section 5 of EPA.

M g'mil w
(Tanmay Kumar)

Chairma ‘”
Copy to: V

1. The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate Change
Indira ParyavaranBhawan,
JorBagh Road,
New Delhi — 110003

2. lncharge, lT Division

32V.“
(Prashant Gargava)
Member Secretary
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To,

M/s. AMP Pan Products Pvt. Ltd.
1679/80, Jabrauli,
Mohanlalganj, Lucknow,
Uttar Pradesh - 221716

Sub:- Directions under Sec 5 of Environment (Protection) Act, 1986 for
enforcement of provisions of Plastic Waste Management (PWM) Rules for
storing, packing or selling gutkha/pan masala and tobacco products in all
forms.

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. G.S.R
320(E) dated March 18, 2016; and

WHEREAS ,under Rule 4(f) of PWM Rules 2016 - Sachets using plastic material shall
not be used for storing, packing or selling gutkha, tobacco and pan masala in all forms;
and

WHEREAS, under Rule 4 (i) of PWM Rules 2016— Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, shall not be used in
any package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS, in view of above, gutkha/pan masala manufacturers are prohibited from
usage of plastics in any form in packaging of their products; and

WHEREAS, samples of gutkha/pan masala manufactured by your industry were
collected during market survey and it has been observed that plastic is being used in
packaging of gutkha/pan masala; and

WHEREAS, Show cause notice dated February 05, 2021 was issued to your industry
vide as to why action including levying Environmental Compensation and / or closure of
gutkha/pan masala manufacturing operations should not be taken against the unit for
violation of PWM Rules; and

WHEREAS, no response has been received from the unit.

WHEREAS, your unit was inspected on July 06, 2021 by CPCB and samples of
packaging material for Guthkha / pan masala were collected from your unit and tested
by CPCB; and

‘vfiém m’ 1:6? atti=r w, Fawn—110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032

WITH/Tel : 43102030, 22305792,aafi1'§E/Webslte : www.cpcb.nic.in
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WHEREAS, the test reports confirmed that plastic material was being used for
packaging of Guthka/ pan masala in your industry; and

WHEREAS, based on the findings of the sample reports, following confirmed directions
dated 22.10.21 was issued to your industry:

1. The industry shall close down its operations with immediate effect and not
resume its operations till it switches over to environmentally sound
alternatives.

2. The industry shall submit a time bound action plan to switchover to
environmentally sound alternatives.

3. The industry shall deposit EC of Rs. 4 Lacs with CPCB (No No.
532702050000164, Bank Name: Union Bank Of lndia, IP Extension Branch,
Vikash marg Ext, Delhi, IFSC: UBIN0553271). In case of delay, simple
interest @12% shall be levied for the delay period (delay period shall be
calculated after 15 days of issues of this direction till the date of EC
deposited by the unit).The unit shall provide details of the EC amount
deposited to CPCB within 15 days from the date of receipt of the direction
The EC deposited in the CPCB account will be spent by CPCB as per EC
utilization policy as approved by Hon’ble NGT.

WHEREAS, vide letter dated 04.08.2022 unit has submitted affidavit confirming test
report for environmentally sound alternatives, submission of Environmental
Compensation Rs. 4 Laos and confirmed closure of operations from 16.04.2022.

WHEREAS, vide letter 15.11.2022 dated CPCB has issued revocation direction to your
unit.

WHEREAS, as per Rule 18 of PWM Rules “The Environmental Compensation shall be
levied based upon polluter pays principle, on persons who are not complying with the
provisions of these rules, as per guidelines notified by the Central Pollution Control
Board"; and

WHEREAS, as per the EC Regime prepared by CPCB , Environmental
Compensation @Rs.5000/- per ton of plastic used is to be levied in packaging of
tobacco products; and

WHEREAS, the unit has remained operational during the period 15 November, 2021 to
16 April, 2022 (0.4 years), which is in violation of Directions dated 22.10.21 as evident
from the affidavit confirming the actual date of closure submitted by the unit. The
industry shall deposit balance EC of Rs. 32,000/- (Rupees Thirty Two Thousands only)
as per aforementioned details.
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NOW THEREFORE In view of above and in exercise of powers vested under Section 5of EPA, the following directions are issued to your industry:

1. The industry shall deposit balance EC of Rs. 32,000/- (Rupees Thirty Two
Thousands only) as per aforementioned details

You are required comply with above Directions and submit compliance details within 15
days of issue of this Directions, failing which CPCB shall be constrained to take action
as deemed fit under Section 5 of EPA.

Copy to:

The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate
Change
Indira ParyavaranBhawan, JorBagh Road,
New Delhi -110003

The Member Secretary
Uttar Pradesh Pollution Control Board,
Building.No. TC-12V VibhutiKhand, Gomti
Nagar Lucknow-226 010

The Regional Director
Regional Directorate - Lucknow
PICUP Bhawan, Vibhuti Khand, Gomti Nagar,
Lucknow - 226010

lncharge , IT Division

(NareshP ' angwar) ,
’ hairman QQ/

: To ensure compliance of
Directions

1

h
v I

(Prashant Gargava)
Member Secretary 97

/
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F.No.CF’-20/28/2021-UPC-II—HO-CPCB-HO-Part(i) 7.6 May, 2023
To,

M/s. Ghodawat Freshner LLP
Kotagondahunsi Village, Adargunchi Post,Dharwacl, Karnataka 580028

Sub:- Directions under Sec 5 of Enenforcement of provisions of Plastic ‘storing, packing or selling gutkha/paforms.

vironment, Forest & Climate Change (MoEF&CC)aste Management (PWM) Rules vide Notification no. G.S.R

WHEREAS, under Rule 4(t) of PWM Rules 2016 - Sachets using plastic material shallnot be used for storing, pack‘ '
'

WHEREAS, under Rule 4 (i)including Vinyl Acetate - Maleic ACld -

WHEREAS, vide letter dated 23.02.2021,manufacturing tobacco product namely papackaging of the pan masala does not contai

the unit has contested that the unit isn masala (not containing Tobacco) andn plastic material.

firm W, qa'f aivja w, fiat—110032
Parivesh Bhawan, EastArjun Nagar, Delhi-110032 - .
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WHEREAS, the test reports confirmed that plastic material was being used for
packaging of Guthka/ pan masala in your industry; and

WHEREAS, based on the findings of the sample reports, following confirmed directions
dated 22.10.21 was issued to your industry:

1. The industry shatl close down its operations with immediate effect and not
resume its operations titi it switches over to environmentally sound
alternatives.

2. The industry shatl submit a time bound action plan to switchover to
environmentally sound alternatives.

3. The industry shall deposit EC of Rs. 8.3 Lacs with CPCB (NC No.
532702050000164, Bank Name: Union Bank Of lndia, lP Extension Branch,
Vikash marg Ext, Delhi, lFSC: UBlN0553271). in case of delay, simple
interest @12% shall be levied for the delay period (delay period shall be
calculated after 15 days of issues of this direction till the date of EC
deposited by the unit).The unit shall provide details of the EC amount
deposited to CPCB within 15 days from the date of receipt of the direction
The EC deposited in the CPCB account will be spent by CPCB as per EC
utilization poiicy as approved by Hon’ble NGT.

WHEREAS, vide letter dated 15.07.2022, unit has submitted affidavit confirming test
report for envirdnrnentally sound alternatives, submission of Environmental
Compensation Rs. 8.3 Lacs and confirmed closure of operations from 30.06.2022.

WHEREAS, vide letter dated 04.08.2022 CPCB has issued revocation direction to your
unit.

WHEREAS, as per Rule 18 of PWM Rules "The Environmental Compensation shall be
levied based upon polluter pays principle, on persons who are not complying with the
provisions of these rules, as per guidelines notified by the Central Poltution Control
Board"; and

WHEREAS, as per the EC Regime prepared by CPCB , Environmental
Compensation @Rs.5000/- per ton of plastic used is to be levied in packaging of
tobacco products; and '

WHEREASk, the unit has remained operational during the period November, 2021 to
June, 2022 (0.58 years), which is in violation of Directions dated 22.10.21 as evident
from the affidavit confirming the actual date of closure submitted by the unit. The
industry shall deposit balance EC of Rs. 2,40,000/- (Rupees Two Laos and Forty
Thousands only) as per aforementioned details.
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NOW, THEREFORE, in view of above and in exercise of powers vested under Section
5 of EPA, the following directions are issued to your industry:

The industry shall deposit balance EC of Rs. 2,40,000/— (Rupees Two Laos
and Forty Thousands only) as per aforementioned details

You are required comply with above Directions and submit compliance details within 15
days of issue of this Directions, failing which CPCB shall be constrained to take action
as deemed fit under Section 5 of EPA.

Copy to:

The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate
Change
lndira ParyavaranBhawan, JorBagh Road,
New Delhi -110003

The Member Secretary
Karnataka State Pollution Control Board,
ParisaraBhavan, 4th & 5th Floor,
# 49, Church St., Bangalore-560 001

The Regional Director
Regional Directorate — Bengaluru
A-Biock, Nisarga Bhavan, tst and 2nd Floors,
7th D Cross, Thimmaiah Road, Shivanagar,
Bengaluru-560079

lncharge , lT Division

(Naresh Wgwar)
Chairman

: To ensure compliance of
Directions

\1124
(Prashant Gargava)
Member Secretaryby
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F.No.CP-20/28/2021-UPC-lI-HO-CPCB-HO-Part(1) 26 May, 2023

To,

M/s. Ghodawat Packers
Kotagondhunsi Village,
Adargunchi Post Hubli Taluk,
Dharwad District, Karnataka — 580028

Sub:- Directions under Sec 5 of Environment (Protection) Act, 1986 for
enforcement of provisions of Plastic Waste Management (PWM) Rules for
storing, packing or selling gutkha/pan masala and tobacco products in all
forms.

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. G.S.R
320(E) dated March 18, 2016; and

WHEREAS, under Rule 4(f) of PWM Rules 2016 - Sachets using plastic material shall
not be used for storing, packing or selling gutkha, tobacco and pan masala in all forms;
and

WHEREAS, under Rule 4 (i) of PWM Rules 2016— Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, shall not be used in
any package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS, in view of above, gutkha/pan masala manufacturers are prohibited from
usage of plastics in any form in packaging of their products; and

WHEREAS, samples of gutkha/pan masala manufactured by your industry were
collected during market survey and it has been observed that plastic is being used in
packaging of gutkha/pan masala; and

WHEREAS, inspection of your unit was conducted on July 06, 2021 and samples were
taken from CPCB officials; and

WHEREAS, based on the findings of the sample reports, show cause notice dated
22.10.21 were issued to your Industry as to why action including levying Environmental
Compensation of Rs. 45,000/- (Forty Five Thousands only) and closure of gutkha/pan
masala manufacturing operations should not be taken against the unit for violation of
PWM Rules; and

WHEREAS, no response received by CPCB from your unit; and

‘trfi-é’lvr Sta?’ ué‘r aria w, “hasn't—110032
Parivesh Bhawan, East Arjun Nagar, Delhi—110032
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WHEREAS, confirmed directions dated 22.02.2022 was issued to your industry
submission of Environmental Compensation of Rs. 45 ,000/- ( Forty five thousands
only) and closure of its operation with immediate effect and not to resume till you switch
over to environmentally sound alternatives; and

WHEREAS, the unit vide letter dated 15.07.2022 has submitted the affidavit and
confirming closure of the plant w.e.f 27.06.2022, submitted of Environmental
Compensation of Rs. 45,000/- (Forty Five Thousands only) and ClPET report of the
samples which confirmed usage of non-plastic material used by their unit for packaging
of products at unit; and

WHEREAS, vide letter dated 04.08.2022, CPCB has issued revocation direction to your
unit.

WHEREAS, as per Rule 18 of PWM Rules "The Environmental Compensation shall be
levied based upon polluter pays principle, on persons who are not complying with the
provisions of these rules, as per guidelines notified by the Central Pollution Control
Board"; and

WHEREAS, as per the EC Regime prepared by CPCB, Environmental
Compensation @Rs.5000/- per ton of plastic used is to be levied in packaging of
tobacco products; and

WHEREAS, the unit has remained operational during the period February 2022 to
June 2022 (0.3 years), which is in violation of Directions dated 22.10.21 as evident from
the affidavit confirming the actual date of closure submitted by the unit. Accordingly,
additional EC of Rs. 8,000/- (Rupees Eight Thousands only) is to be paid by the Unit.

NOW THEREFORE In view of above and in exercise of powers vested under Section 5
of EPA, the following directions are issued to your industry:

1. The industry shall deposit balance EC of Rs. 8,000/- (Rupees Eight
Thousands only) as per aforementioned details.

You are required comply with above Directions and submit compliance details within 15
days of issue of this Directions, failing which CPCB shall be constrained to take action
as deemed fit under Section 5 of EPA.

(Naresh Pal angwar)
C airman %
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Copy to:

1. The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate
Change
indira Paryavaran Bhawan, Jor Bagh Road,
New Delhi -1 10003 ,

2. The Member Secretary : To ensure compliance of
Karnataka State Pollution Control Board, Directions
Parisara Bhavan, 4th & 5th Floor,
# 49, Church St, Bangalore-560 001

3. The Regional Director
Regionai Directorate — Bengaiuru
A—Biock, Nisarga Bhavan, ist and 2nd Floors,
7th D Cross, Thimmaiah Road, Shivanagar,
Bengaiuru—560079

4. Incharge , lT Division

\

<
(Prashant Gargava)
Member Secretary
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F.No.CP-20/28/2021-UPC-ll-HO-CPCB-HO-Part(1) 7—6 May, 2023

To,

M/S. Som Global Pan Masala Pvt. Ltd.
Plot No.-123, Block-C Naraina Ind Area
Ph-1 New Delhi New Delhi 110028

Sub:- Directions under Sec 5 of Environment (Protection) Act, 1986 for
enforcement of provisions of Plastic Waste Management (PWM) Rules for
storing, packing or selling gutkha/pan masala and tobacco products in all
forms.

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. G.S.R
320(E) dated March 18, 2016; and '

WHEREAS, under Rule 4(f) of PWM Rules 2016 - Sachets using plastic material shall
not be used for storing, packing or selling gutkha, tobacco and pan masala in all forms;
and

WHEREAS, under Rule 4 (i) of PWM Rules 2016— Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, shall not be used in
any package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS, in view of above, gutkha/pan masala manufacturers are prohibited from
usage of plastics in any form in packaging of their products; and

WHEREAS, samples of gutkha/pan masala manufactured by your industry were
collected during market survey and it has been observed that plastic is being used in
packaging of gutkha/pan masala; and

WHEREAS, Show cause notice dated February 05, 2021 was issued to your industry
vide as to why action including levying Environmental Compensation and / or closure of
gutkha/pan masala manufacturing operations should not be taken against the unit for
violation of PWM Rules; and

WHEREAS, vide letter dated 19.02.2021 unit contested that samples have been
collected without their knowledge and same are not manufactured by the company.

WHEREAS, your unit was inspected on July 06, 2021 by CPCB and samples of
packaging material for Guthkha / pan masala were collected from your unit and tested
by CPCB; and

‘ufiéw W’ u-q’f atria w, flair—110032
Parivesh Bhawan, East Arjtln Nagar, Delhi-110032

W/Tel : 43102030, 22305792,a'aHI§Z‘/Website Z WWW.CpCb.niC.in
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WHEREAS, the test reports confirmed that plastic material was being used for
packaging of Guthka/ pan masaia in your industry; and

WHEREAS, based on the findings of the sample reports, following confirmed directions
dated 22.10.21 was issued to your industry

1. The industry shall close down its operations with immediate effect and not
resume its operations till it switches over to environmentally sound
alternatives.

2. The industry shall submit a time bound action plan to switchover to
environmentally sound alternatives.

3. The industry shall deposit EC of Rs. 44.5 Lakhs with CPCB (NC No.
532702050000164, Bank Name: Union Bank Of India, lP Extension
Branch, Vikash marg Ext, Delhi, IFSC: UBIN0553271). In case of delay,
simple interest @12% shall be levied for the delay period (delay period
shall be calculated after 15 days of issues of this direction till the date of
EC deposited by the unit).The unit shall provide details of the EC amount
deposited to CPCB within 15 days from the date of receipt of the direction
The EC deposited in the CPCB account will be spent by CPCB as per EC
utilization policy as approved by Hon’ble NGT.

WHEREAS, vide letter dated 28.11.2022 unit has submitted affidavit confirming test
report for environmentally sound alternatives, submission of Environmental
Compensation Rs. 44.5 Lakhs and confirmed closure of operations from 28.11.2022

WHEREAS, vide letter 12.12.2022 dated CPCB has issued revocation direction to your
unit.

WHEREAS, as per Rule 18 of PWM Rules "The Environmental Compensation shall be
levied based upon polluter pays principle, on persons who are not complying with the
provisions of these rules, as per guidelines notified by the Central Pollution Control
Board"; and

WHEREAS, as per the EC Regime prepared by CPCB, Environmental
Compensation @Rs.5000/- per ton of plastic used is to be levied in packaging of
tobacco products; and

WHEREAS, the unit has remained operational during the period November 2021 to
May 2022 (0.4 years), which is in violation of Directions dated 22.10.21 as evident from
the affidavit confirming the actual date of closure submitted by the unit. Also, the Unit
has paid EC as per Directions dated 22.10.2021 on 29.11.2022. Hence, interest on the
EC levied as per the said Directions for the intervening period is payable.
Accordingly, additional EC of Rs 7.40 Lakhs (Rupees Seven Iakhs Forty Thousand only)
and interest of Rs. 5.3 Lakhs (Rupees Five Iakhs Thirty Thousand only) is to be paid by
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the Unit. The industry shall deposit balance EC of Rs. 12.7 Iakhs (Twelve Lakhs
Seventy Thousands only) as per aforementioned details.

NOW THEREFORE In view of above and in exercise of powers vested under Section 5
of EPA, the following directions are issued to your industry:

1. The industry shall deposit balance EC of Rs. 12.7 Lakhs (Twelve Lakhs
Seventy Thousands only) as per aforementioned details.

You are required comply with above Directions and submit compliance details within 15
days of issue of this Directions, failing which CPCB shall be constrained to take action
as deemed fit under Section 5 of EPA.

Copy to:

The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate
Change
Indira ParyavaranBhawan, JorBagh Road,
New Delhi -110003

The Member Secretary
Delhi Pollution Control Committee,
Government of N.C.T. Delhi
4th Floor, lSBT Building, Kashmere Gate,
Delhi-110006

The Regional Director
Regional Directorate - Chandigarh
BSNL Telephone Exchange, 2nd Floor,
Sector -49 C, Chandigarh — 160047

lncharge , lT Division

(Naresh Pa gérfgwar)
hairman

: To ensure compliance of
Directions

11?“
(Prashant Gargava)
Member Secretary
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To,

M/s. Trimurti Fragrances Pvt.Ltd.
133/233, 234 & 235,
Transport Nagar, Kanpur U.P. 208023

Sub:- Directions under Sec 5 of Environment (Protection) Act, 1986 for
enforcement of provisions of Plastic Waste Management (PWM) Rules for
storing, packing or selling gutkha/pan masala and tobacco products in all
forms.

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. G.S.R
320(E) dated March 18, 2016; and '

WHEREAS, under Rule 4(f) of PWM Rules 2016 - Sachets using plastic material shall
not be used for storing, packing or selling gutkha, tobacco and pan masala in all forms;
and

WHEREAS, under Rule 4 (i) of PWM Rules 2016— Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, shall not be used in
any package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS, in view of above, gutkha/pan masala manufacturers are prohibited from
usage of plastics in any form in packaging of their products; and

WHEREAS, samples of gutkha/pan masala manufactured by your industry were
collected during market survey and it has been observed that plastic is being used in
packaging of gutkha/pan masala; and

WHEREAS, Show cause notice dated February 05, 2021 was issued to your industry
vide as to why action including levying Environmental Compensation and / or closure of
gutkha/pan masala manufacturing operations should not be taken against the unit for
violation of PWM Rules; and

WHEREAS, vide letter dated 26-02-2021, the unit has contested that samples have
been collected without their knowledge and same are not manufactured by the
company.

‘trfiésr m' wait ari—vr W, Refit—110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
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WHEREAS, your unit was inspected on July 06, 2021 by CPCB and samples of
packaging material for Guthkha / pan masala were collected from your unit and tested
by CPCB; and

WHEREAS, the test reports confirmed that plastic material was being used for
packaging of Guthka/ pan masala in your industry; and

WHEREAS, based on the findings of the sample reports, following confirmed directions
dated 22.10.21 was issued to your industry

1. The industry shall close down its operations with immediate effect and not
resume its operations till it switches over to environmentally sound
alternatives.

2. The industry shall submit a time bound action plan to switchover to
environmentally sound alternatives.

3. The industry shall deposit EC of Rs.21.8 Lakhs with CPCB (No No.
532702050000164, Bank Name: Union Bank Of India, IP Extension
Branch, Vikash marg Ext, Delhi, IFSC: UBIN0553271). In case of delay,
simple interest @12% shall be levied for the delay period (delay period
shall be calculated after 15 days of issues of this direction till the date of
EC deposited by the unit).The unit shall provide details of the EC amount
deposited to CPCB within 15 days from the date of receipt of the direction
The EC deposited in the CPCB account will be spent by CPCB as per EC
utilization policy as approved by Hon’ble NGT.

WHEREAS, vide letter dated 29.11.2022 unit has submitted affidavit confirming test
report for environmentally sound alternatives, submission of Environmental
Compensation Rs. 21.8 Iakhs and confirmed closure of operations from 21.04.2022

WHEREAS, vide letter 12.12.2022 dated CPCB has issued revocation direction to your
unit.

WHEREAS, as per Rule 18 of PWM Rules "The Environmental Compensation shall be
levied based upon polluter pays principle, on persons who are not complying with the
provisions of these rules, as per guidelines notified by the Central Pollution Control
Board"; and

WHEREAS, as per the EC Regime prepared by CPCB , Environmental
Compensation @Rs.5000/- per ton of plastic used is to be levied in packaging of
tobacco products; and

WHEREAS, the unit has remained operational during the period November 2021 to
April 2022 (0.4 years), which is in violation of Directions dated 22.10.21 as evident from
the affidavit confirming the actual date of closure submitted by the unit. Also, the Unit
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has paid EC as per Directions dated 22.10.2021 on 28.11.2022. Hence, interest on the
EC levied as per the said Directions for the intervening period is payable.
Accordingly, additional EC of Rs. 2.1 Lakhs (Rupees Two Lakhs Ten Thousand only)
and interest of Rs. 2.6 Lakhs (Rupees Two Lakhs Sixty Thousand only) is to be paid by
the Unit. The industry shall deposit balance EC of Rs. 4.7 Lakhs (Four Lakhs Seventy
Thousand only) as per aforementioned details.

NOW THEREFORE In view of above and in exercise of powers vested under Section 5
of EPA, the following directions are issued to your industry:

1. The industry shall deposit balance EC of Rs. 4.7 Iakhs (Four Lakhs Seventy
Thousand only) as per aforementioned details.

You are required comply with above Directions and submit compliance details within 15
days of issue of this Directions, failing which CPCB shall be constrained to take action
as deemed fit under Section 5 of EPA.

Copy to:

The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate
Change
Indira ParyavaranBhawan, JorBagh Road,
New Delhi -110003

The Member Secretary
Uttar Pradesh Pollution Control Board,
Building.No. TC-12V VibhutiKhand, Gomti
Nagar Lucknow-226 010

The Regional Director
Regional Directorate - Lucknow
PICUP Bhawan, Vibhuti Khand, Gomti Nagar,
Lucknow - 226010

Incharge , lT Division

(Naresh Pal %war)M
airman

: To ensure compliance of
Directions

(Prashant Gargava)
Member Secretary
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C P C B
F.No.CP-20/28/2021-UPC-ll-HO-CPCB-HO-Part(1) 16 May, 2023

To,

M/s. Trimurti Fragrances Pvt. Ltd.
133/231-A, Transport Nagar, Kanpur,
Uttar Pradesh 208023

Sub:- Directions under Sec 5 of Environment (Protection) Act, 1986 for
enforcement of provisions of Plastic Waste Management (PWM) Rules for
storing, packing or selling gutkha/pan masala and tobacco products in all
forms.

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. G.S.R
320(E) dated March 18, 2016; and ' '

WHEREAS, under Rule 4(f) of PWM Rules 2016 - Sachets using plastic material shall
not be used for storing, packing or selling gutkha, tobacco and pan masala in all forms;
and

WHEREAS, under Rule 4 (i) of PWM Rules 2016— Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, shall not be used in
any package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS, in view of above, gutkha/pan masala manufacturers are prohibited from
usage of plastics in any form in packaging of their products; and

WHEREAS, samples of gutkha/pan masala manufactured by_ your industry were
collected during market survey and it has been observed that plastic is being used in
packaging of gutkha/pan masala; and

WHEREAS, Show cause notice dated February 05, 2021 was issued to your industry
vide as to why action including levying Environmental Compensation and / or closure of
gutkha/pan masala manufacturing operations should not be taken against the unit for
violation of PWM Rules; and

WHEREAS, vide letter dated 26-02-2021, the unit has contested that samples have
been collected without their knowledge and same are not manufactured by the
company.

mam was’ nail afij—T W, fiat—110032
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WHEREAS, your unit was inspected on July 06, 2021 by CPCB and samples of
packaging material for Guthkha / pan masala were collected from your unit and tested
by CPCB; and

WHEREAS, the test reports confirmed that plastic material was being used for
packaging of Guthka/ pan masala in your industry; and

WHEREAS, based on the findings of the sample reports, following confirmed directions
dated 22.10.21 was issued to your industry

1. The industry shall close down its operations with immediate effect and not
resume its operations till it switches over to environmentally sound
alternatives.

2. The industry shall submit a time bound action plan to switchover to
environmentally sound alternatives.

3. The industry shall deposit EC of Rs.1.7 Crores with CPCB (NC No.
532702050000164, Bank Name: Union Bank Of India, IP Extension
Branch, Vikash marg Ext, Delhi, IFSC: UBlN0553271). In case of delay,
simple interest @12% shall be levied for the delay period (delay period
shall be calculated after 15 days of issues of this direction till the date of
EC deposited by the unit).The unit shall provide details of the EC amount
deposited to CPCB within 15 days from the date of receipt of the direction
The EC deposited in the CPCB account will be spent by CPCB as per EC
utilization policy as approved by Hon’ble NGT.

WHEREAS, vide letter dated 29.11.2022 unit has submitted affidavit confirming test
report for environmentally sound alternatives, submission of Environmental
Compensation Rs. 1.7 Crores and confirmed closure of operations from 21.04.2022

WHEREAS, vide letter 12.12.2022 dated CPCB has issued revocation direction to your
unit.

WHEREAS, as per Rule 18 of PWM Rules "The Environmental Compensation shall be
levied based upon polluter pays principle, on persons who are not complying with the
provisions of these rules, as per guidelines notified by the Central Pollution Control
Board"; and

WHEREAS, as per the EC Regime prepared by CPCB , Environmental
Compensation @Rs.5000/— per ton of plastic used is to be levied in packaging of
tobacco products; and

WHEREAS the unit has remained operational during the period November 2021 to
April 2022 (0.4 years), which is in violation of Directions dated 22.10.21 as evident from
the affidavit confirming the actual date of closure submitted by the unit. Also, the Unit
has paid EC as per Directions dated 22.10.2021 on 28.11.2022. Hence, interest on the
EC levied as per the said Directions for the intervening period is payable.

56155



Accordingly, additional EC of Rs. 13.6 Lakhs (Rupees Thirteen Lakhs Sixty Thousands
only) and interest of Rs. 20.4 Iakhs (Rupees Twenty Lakhs Forty Thousand only) is to
be paid by the Unit. The industry shall deposit balance EC of Rs. 34 Iakhs (Thirty four
Iakhs only) as per aforementioned details.

NOW THEREFORE In view of above and in exercise of powers vested under Section 5
of EPA, the following directions are issued to your industry:

1. The industry shall deposit balance EC of Rs. 34 Iakhs (Thirty Four Lakhs only)
as per aforementioned details.

You are required comply with above Directions and submit compliance details within 15
days of issue of this Directions, failing which CPCB shall be constrained to take action
as deemed fit under Section 5 of EPA.

Copy to:

The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate
Change
Indira ParyavaranBhawan, JorBagh Road,
New Delhi —110003

The Member Secretary
Uttar Pradesh Pollution Control Board,
Building.No. TC-12V VibhutiKhand, Gomti
Nagar Lucknow-226 010

The Regional Director
Regional Directorate - Lucknow
PlCUP Bhawan, Vibhuti Khand, Gomti Nagar,
Lucknow - 226010

Incharge , IT Division

(Naresh Pal ngwar)
airman

: To ensure compliance of
Directions

(Prashant Gargava)
Member Secretary
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To,

M/s. VCT Products
Survey No. 269/P, 212 P/P2,
Xcelon Industrial Park-2,
Village Chacharvadi Vasna,
Sanand, Ahmedabad- 382213

Sub: - Revocation of Directions issued under Sec 5 of Environment (Protection)
Act, 1986 for enforcement of provisions of Plastic Waste Management
(PWM) Rules for storing, packing or selling gutkha/pan masala and
tobacco products in all forms.

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. G.S.R
320(E) dated March 18, 2016; and

WHEREAS, under Rule 4(f) of PWM Rules 2016 - Sachets using plastic material shall
not be used for storing, packing or selling gutkha, tobacco and pan masala in all forms;
and

WHEREAS, under Rule 4 (i) of PWM Rules 2016— Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, shall not be used in
any package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS, in view of above, gutkha/pan masala manufacturers are prohibited from
usage of plastics in any form in packaging of their products; and

WHEREAS, samples of gutkha/pan masala manufactured by your industry were
collected during market survey and it has been observed that plastic is being used in
packaging of gutkha/pan masala; and

WHEREAS, Show cause notice dated February 05, 2021 was issued to your industry
vide as to why action including levying Environmental Compensation and / or closure of
gutkha/pan masala manufacturing operations should not be taken against the unit for
violation of PWM Rules; and

WHEREAS, vide letter dated 23.02.2021, the unit claims that it is engaged in
manufacture and supply of scented tobacco and are not in any way directly or indirectly
concerned with manufacture of pan masala.

‘trfiévr wa' treff afij-T w, fiwfmlomz
Parlvesh Bhawan, East Arjun Nagar, Delhi-110032

W/Tel : 43102030, 22305792,acfl§ 1's? E/Website Z www.cpcb.nic.in
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WHEREAS, your unit was inspected on July 06, 2021 by CPCB and samples of
packaging material for Guthkha / pan masala were collected from your unit and tested
by CPCB; and

WHEREAS, based on the findings of the sample reports, confirmed directions dated
22.10.21 was issued to your industry for submission of Environmental Compensation of
Rs. 5,50,000/—( Five Iakhs and fifty thousand only) and closure of its operation with
immediate effect and not to resume operations till you switch over to environmentally
sound alternatives; and

WHEREAS, vide letter dated 17.11.2021 unit contested that the Report of the finding
were not provided to the unit and requested for personal hearing; and

WHEREAS, Personal hearing was provided to you vide letter dated 22.02.22 which held
on 04.03.2022; and

WHEREAS, CPCB issued letter dated 25.03.202 to the unit to submit affidavit to
confirm closure of the plant, submit samples use by their unit for packaging of products
along with ClPET test report of the same and submit EC levied. Test report of the
samples collected during inspection was also provided; and

WHEREAS, vide letter dated 31.05.2022 unit submitted the samples used by their unit
for packaging of products at unit along with ClPET test report of the same which
confirmed usage of non-plastic material for Gutkha/ Pan masala manufactured in your
unit. However details regarding closure of plant and EC were not provided; and

WHEREAS, vide letter dated 01.08.2022 unit informed that the Environmental
Compensation have been submitted However details regarding closure of plant were
not provided; and

WHEREAS, CPCB has convened meetings on September 12,2022 & November 14,
2022 respectively to deliberate upon the requirements for compliance of direction issued
on October 22,2021 ;and

WHEREAS, vide letter dated 08.03.2023, the unit submitted the affidavit and confirmed
closure of the plant, submitted the ClPET test report of the samples used by their unit
for packaging of products and confirmed usage of non-plastic material for Gutkha/ Pan
masala manufactured in your unit and submission of Environmental Compensation
levied; and

WHEREAS, the unit has remained operational during the period November 2021 to
February 2023 (1.25 years), which is in violation of Directions dated 22.10.21 as
evident from the affidavit confirming the actual date of closure submitted by the unit.
Also, the Unit has paid EC as per Directions dated 22.10.2021 on 01.08.2022. Hence,
interest on the EC levied as per the said Directions for the intervening period is payable.
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Accordingly, additional EC of Rs. 43,00000/- (Rupees Forty Three Lacs) and interest of
Rs. 38,000/— (Rupees Thirty Eight Thousands only) is to be paid by the Unit. The
industry shall deposit balance EC of Rs. 43,38000/- (Forty Three Laos and Thirty Eight
Thousand Only) as per aforementioned details.

WHEREAS CPCB has constituted three members committee to evaluate the
documents submitted by the Unit. The Committee has verified the documents and
recommended to revocation of closure directions issued to the unit; and

NOW, THEREFORE, in view of the above compliance made by unit to direction issued
by CPCB and in exercise of the powers vested under Section 5 of EPA, 1986, M/s.‘VCT
Products is allowed to resume its manufacturing operations with following conditions

i. The industry shall deposit balance EC of Rs 43,38000 (Forty Three Laos
and Thirty Eight Thousand Only) as per aforementioned details

ii. industry shall intimate the date of resumption of manufacturing
operations to CPCB.

iii. Industry should not start its manufacturing operations without
obtaining valid Consent to Operate from Gujarat Pollution Control Board.

In case the unit fails to comply with the above conditions, CPCB will be constrained to
initiate further action against the unit including withdrawal of revocation direction, in
accordance with provisions of Environmental (Protection) Act, 1986, without any further
noflce.

(Naresh P angwar)
Chairman

Copy to: E)?

1. The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate
Change
lndira ParyavaranBhawan, JorBagh Road,
New Delhi -110003

2. The Member Secretary : To ensure compliance of
Gujarat Pollution Control Board Directions
ParyavanBhavan, Sector 10- A
Gandhinagar — 382 043

3. The Regional Director
Regional Directorate — Vadodara
Parivesh Bhawan, Opp. Ward No. 10 VMC
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Office Subhanpura, Vadodara — 390 023

4. Incharge , IT Division

139”
(Prashant Gargava)
Member Secretary
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To,

M/s. VSG Pan Industries Pvt. Ltd.
Khasra No. 52/6/2, /2,8,9/1,13,14,15/2,16/1,17,18/1,26
Village Jhundpur, Tehsil rai, Sonipat -131029

Sub: - Revocation of Directions issued under Sec 5 of Environment (Protection)
Act, 1986 for enforcement of provisions of Plastic Waste Management
(PWM) Rules for storing, packing or selling gutkha/pan masala and
tobacco products in all forms.

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. G.S.R
320(E) dated March 18, 2016; and ‘

WHEREAS, under Rule 4(f) of PWM Rules 2016 - sachets using plastic material
cannot be used for storing, packing or selling gutkha, tobacco and pan masala in all
forms; and

WHEREAS, under Rule 4 (i) of PWM Rules 2016— Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, cannot be used in any
package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS, in view of above, gutkha/pan masala manufacturers are prohibited from
usage of plastics in any form in packaging of their products; and

WHEREAS, samples of gutkha/pan masala manufactured by your industry were
collected during market survey and it has been observed that plastic is being used in
packaging of gutkha/pan masala; and

WHEREAS, Show cause notice dated February 05, 2021 was issued to your industry
(M/s. Vishnu Aromatics Ltd., 5/1 To 4/2/1/1/1 Liwaspur, Bahalgarh Rai Sonepat,
Haryana 131021) vide as to why action including levying Environmental Compensation
and / or closure of gutkha/pan masala manufacturing operations should not be taken
against the unit for violation of PWM Rules; and

WHEREAS vide letter dated 23-02-2021, the unit has claims that no plastic is used for
packaging of products.

WHEREAS inspection of your unit was to be conducted on July 06, 2021. However
inspecting CPCB officials were informed by locals and HPCB RO Sonipat that the unit is

‘ufiévr W’ waif aria w, {Ev—vfi—110032
Parivesh Bhawan, East Arjun Nagar, Delhi—110032

W/Tel : 43102030, 22305792,a<_9l?=lT§2‘/Website I WWW.CpCb.niC.in
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the franchise of Vimal Pan Masala is now with M/s VSG Pan Industries Ltd. and
operating at Khasra No. 52/6/2, /2,8,9/1,13,14,15/2,16/1,17,18/1,26 Village Jhundpur,
Tehsii rai, Sonipat -131029

WHEREAS, unit was inspected on July 06, 2021 by CPCB and samples of packaging
material for Guthkha / pan masala were collected from your unit and tested by CPCB;
and

WHEREAS based on the findings of the sample reports, confirmed directions dated
22.10.21 was issued to your industry for submission of Environmental Compensation of
Rs. 76,35,000/—( Seventy six Iakhs and thirty five thousands only) and closure of its
operation with immediate effect and not to resume operations till you switch over to
environmentally sound alternatives; and

WHEREAS, vide letter dated 06.12.2021 unit contested that the Report of the finding
were not provided to the unit and requested for personal hearing; and

WHEREAS, Personal hearing was provided to you vide letter dated 22.02.22 which held
on 04.03.2022; and '

WHEREAS, CPCB issued letter dated 2503202 to the unit to submit affidavit to
confirm closure of the plant, submit samples use by their unit for packaging of products
along with ClPET test report of the same and submit EC levied. Test report of the
samples collected during inspection was also provided; and

WHEREAS, vide letter dated 31.05.2022 unit submitted the samples used by their unit
for packaging of products at unit along with ClPET test report of the same which
confirmed usage of non-plastic material for Gutkha/ Pan masala manufactured in your
unit. However details regarding closure of plant and EC were not provided; and

WHEREAS, vide letter dated 31.05.2022 Unit also informed that unit has filed an
application before the Additional District Judge, Rohini Delhi against the direction dated
22.10.21 .The court has passed an interim order dated 13.12.2021 that " the defendant
is restrained from taking any coercive action against the plaintiff pursuant to the order
bearing No B-0-11011/UPC-ll/PWM/20-21 dated 22.10.2021”.

WHEREAS, vide order dated 22.08.2022 on the directions passed by CPCB against
VSG Pan the Hon'ble Court has vacated/recalled the interim
stay; and

WHEREAS, CPCB has convened meetings on September 12, 2022 & November 14,
2022 respectively to deliberate upon the requirements for compliance of direction issued
on October 22, 2021.

WHEREAS, vide email dated 13.03.2023 unit has submitted affidavit confirming closure
of unit and submission of Environmental Compensation levied.
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WHEREAS, the unit has remained operational during the period November 2021 to
February 2023 (1.25 years), which is in violation of Directions dated 22.10.21 as
evident from the affidavit confirming the actual date of closure submitted by the unit.
Also, the Unit has paid EC as per Directions dated 22.10.2021 on 10.03.2023. Hence,
interest on the EC levied as per the said Directions for the intervening period is payable.
Accordingly, additional EC of Rs. 1,90,00000/— (One Crore and Ninety Laos) and
interest of Rs 1,140,000 (Rupees Eleven Lacs Forty Thousands only) is to be paid by
the Unit. The industry shall deposit balance EC of Rs. 2,02,00000/— (Rupees Two
Crores and Two Lacs only) as per aforementioned details.

WHEREAS, CPCB has constituted three members committee to evaluate the
documents submitted by the Unit. The Committee has verified the documents and
recommended to revocation of closure directions issued to the unit; and

NOW, THEREFORE, in view of the above compliance made by unit to direction issued
by CPCB and in exercise of the powers vested under Section 5 of EPA, 1986 M/s. VSG
Pan Industries Pvt. Ltd. is allowed to resume its manufacturing operations with
following conditions

i. The industry shall deposit balance EC of Rs. 2,02,00000/- (Rupees Two
Crores and Two Lacs only) as per aforementioned details.

ii. Industry shall intimate the date of resumption of manufacturing operations to
CPCB.

iii. industry should not start its manufacturing operations without obtaining valid
Consent to Operate from Haryana Pollution Control Board.

In case the unit fails to comply with the above conditions, CPCB will be constrained to
initiate further action against the unit including withdrawal of revocation direction, in
accordance with provisions of Environmental (Protection) Act, 1986, without any further
nofice.

(Naresh Pal angwar)
hairmanby

Copy to:

1. The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate
Change
Indira ParyavaranBhawan, JorBagh Road,
New Delhi -110003

2. The Member Secretary : To ensure compliance of
Haryana State Pollution Control Board, C-11, Directions
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Sector-6. PanchkuIa-134109, Haryana,

The Regional Director
Regional Directorate - Chandigarh
BSNL Telephone Exchange, 2nd Floor,
Sector -49 C, Chandigarh — 160047

Incharge , IT Division

\its;
(Prashant Gargava)
Member Secretary

65 164



'." l—i FE GZQ CENTRAL POLLUTION CONTROLaBiiRD
“a Lifestyle For W923IND1A awl-am, aa qsr‘ Wang trfiafia Ham-er Wm

Environment new???“ MlNlSTRY OF ENVIRONMENT FOREST & CLIMATE CHANGE GOVT OF INDIA

- .vl‘ 10/28/2021-UPC-ll-H0-CPCB-H0-Part(1) 20 J une, 2023

To,

Mls. Pan Parag India Limited (Kothari Products)
Factory Nos. 6 & 7 Industrial Estate,
Fazalganj, Kapil Road, Kanpur

Sub: Revocation of Directions issued under Sec 5 of Environment (Protection)
Act, 1986 for enforcement of provisions of Plastic Waste Management
(PWM) Rules for storing, packing or selling gutkhalpan masala and
tobacco products in all forms.

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. G.S.R
320(E) dated March 18, 2016; and

WHEREAS, under Rule 4(f) of PWM Rules 2016 - Sachets using plastic material shall
not be used for storing, packing or selling gutkha, tobacco and pan masala in all forms;
and

WHEREAS, under Rule 4 (i) of PWM Rules 2016— Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, shall not be used in
any package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS, in view of above, gutkhalpan masala manufacturers are prohibited from
usage of plastics in any form in packaging of their products; and

WHEREAS, samples of gutkhalpan masala manufactured by your industry were
collected during market survey and it has been observed that plastic is being used in
packaging of gutkha/pan masala; and

WHEREAS, Show cause notice dated December 07, 2020 was issued to your
industry vide as to why action including levying Environmental Compensation and /
or closure of gutkhalpan masala manufacturing operations should not be taken against
the unit for violation of PWM Rules; and

WHEREAS, vide letter dated December 12, 2021, Sh. S. N. Shukla, Advocate on
behalf of M/s Kothari products Limited informed that unit was not manufacturing
Gutkha/Pan Masala/ tobacco products.

‘ufiaw WH’ ua‘r’ my ‘flTR‘, f‘av—vfi—noosz
Parivesh Bhawan, East "Arjun Nagar, Delhi-110032
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WHEREAS, proposed Directions for levying Environmental compensation was issued
on February 05, 2021.

WHEREAS, your unit was inspected on July 06, 2021 by CPCB and samples of
packaging material for Guthkha / pan masala were collected from your unit and tested
by CPCB; and

WHEREAS, based on the findings of the sample reports, confirmed directions dated
22.10.21 was issued to your industry for submission of Environmental Compensation
of Rs. 1.09 Crores and closure of its operations with immediate effect and not to
resume operations till it switches over to environmentally sound alternatives; and

WHEREAS, vide letter dated 22.05.2023 unit informed that the Environmental
Compensation has been submitted and vide letter dated 23.5.23 submitted affidavit
confirming confirmed closure of operations and further informing that the Unit shall not
be operating production of gutkha and Pan Masala in furture.

WHEREAS, the unit has remained operational during the period November 2021 to
December 2022 (1.08 years), which is in violation of Directions dated 22.10.2021 as
evident from the affidavit confirming the actual date of closure submitted by the unit.
Also, the Unit has paid EC as per Directions dated 22.10.2021 on 31-0-3-2023.Hence,
interest on the EC levied as per the said Directions for the intervening period is
payable.

Accordingly, additional EC of Rs. 21.9 Lacs (Rupees Twenty One Lacs and Ninety
Thousand Only) and interest of Rs. 17 Lacs (Rupees Seventeen Lacs only) is to
be paid by the Unit. The industry has to deposit balance EC of Rs. 38.9 Lacs (Thirty
Eight Lacs and Ninety Thousand Only) as per aforementioned details.

WHEREAS CPCB has constituted three members committee to evaluate the
documents submitted by the Unit. The Committee has verified the documents and
recommended to revocation of closure directions issued to the unit; and

NOW, THEREFORE, in view of the above compliance made by unit to direction issued
by CPCB and in exercise of the powers vested under Section 5 of EPA, 1986
Mls. Pan Parag India Limited (Kothari Products) is allowed to resume its
manufacturing operations with following conditions:

i. The industry shall deposit balance EC of Rs. 38.9 Lacs (Thirty Eight»
Lacs and Ninety Thousand Only) as per aforementioned details within
15 days of issue of this letter.
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ii. Industry should not start its manufacturing operations without
obtaining valid Consent to Operate from Uttar Pradesh Pollution
Control Board.

In case the unit fails to comply with the above conditions, CPCB will be constrained to
initiate further action against the unit including withdrawal of revocation direction, in
accordance with provisions of Environmental (Protection) Act, 1986, without any
further notice.

WWW
(Tanmay Kumar)

Chairman 00)

Copy to:

1. The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate
Change
Indira ParyavaranBhawan, JorBagh Road,
New Delhi -110003

2. The Member Secretary : To ensure compliance
Uttar Pradesh Pollution Control Board, of Directions
Building.No. TC-12V VibhutiKhand,
Gomti Nagar, Lucknow-226 010

3. The Regional Director
Regional Directorate - Lucknow
PICUP Bhawan, Vibhuti Khand, Gomti
Nagar,Lucknow — 226010

4. lncharge , IT Division
\it?

(Prashant Gargava)
Member Secretary

68167



“a ~‘"»LiFE C520; WNW“CENTRAL POLLUTION CONTROL BOARD
j V‘/ Lifestyle For WzglNDlA WIETUT, a? qa‘ Grain-g, vfiafia W WW

Envrronment afifiw MINISTRY OF ENVIRONMENT FOREST & CLIMATE CHANGE GOVT OF INDIA

F.No.CP-20/28/2021-UPC-ll-HO-CPCB-H0-Part(1) la June, 2023

To,

Mls. R.K. Products CO. (Unit-II),
Plot No. 35 & 36 Industrial Estate,
Naubad, Bidar, Karnataka- 585402

Sub: Revocation Directions under Sec 5 of Environment (Protection) Act, 1986
for enforcement of provisions of Plastic Waste Management (PWM) Rules
for storing, packing or selling gutkhalpan masala and tobacco products
in all forms.

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. G.S.R
320(E) dated March 18, 2016; and

WHEREAS, under Rule 4(f) of PWM Rules 2016 - Sachets using plastic material shall
not be used for storing, packing or selling gutkha, tobacco and pan masala in all forms;
and

WHEREAS, under Rule 4 (i) of PWM Rules 2016 - Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, shall not be used in
any package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS, in view of above, gutkhalpan masala manufacturers are prohibited from
usage of plastics in any form in packaging of their products; and

WHEREAS, samples of gutkhalpan masala manufactured by your industry were
collected during market survey and it has been observed that plastic is being used in
packaging of gutkhalpan masala; and

WHEREAS, Show cause notice dated February 05, 2021 was issued to your industry
as to why action including levying Environmental Compensation and / or closure of
gutkhalpan masala manufacturing operations should not be taken against the unit for
violation of PWM Rules; and

WHEREAS, vide letter dated 01.03.2021, the unit has contested that the samples
collected during market survey were not manufactured in their unit.

‘wfifisr m’ ‘CI'EI'I 3151? W, W—1-10032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032

W/Tel : 43102030, 22305792,‘aam§'a/Website : www.cpcb.nic.in
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WHEREAS, your unit was inspected on July 06, 2021 by CPCB and samples of
packaging material for Guthkha / pan masala were collected from your unit and tested
by CPCB; and

WHEREAS, the test reports confirmed that plastic material was being used for
packaging of Guthka/ pan masala in your industry; and

WHEREAS, based on the findings of the sample reports, confirmed directions dated
22.10.21 was issued to your industry for submission of Environmental Compensation
of Rs. 16.8 Lakhs (Rupees Sixteen Lacs and Eighty Thousand) and closure
of operations with immediate effect and not to resume operations till it switches over
to environmentally sound alternatives; and

WHEREAS, vide letter dated 14.03.2023 unit has submitted ClPET test report of
sample used for packaging material, affidavit confirming closure of the unit
and submission of Environmental Compensation levied.

WHEREAS, the unit has remained operational during the period November 2021 to
March 2023 (1.25 years), as is evident from the affidavit confirming the actual date of
closure submitted by the unit, which is in violation of Directions dated 22.10.2021.

Accordingly, industry has to deposit balance EC of Rs. 4.2 Lacs (Rupees Four Lacs
and Twenty Thousand only) as per aforementioned details.

WHEREAS, CPCB has constituted three members committee to evaluate the
documents submitted by the Unit. The Committee has verified the documents and
recommended revocation of closure directions issued to the unit; and

NOW, THEREFORE, in view of the above compliance made by unit to direction issued
by CPCB and in exercise of the powers vested under Section 5 of EPA, 1986 M/s.
R.K. Products CO. (Unit-ll), is allowed to resume its manufacturing operations with
following conditions:

i. The industry shall deposit balance EC of Rs. 4.2 Lacs (Rupees Four
Lacs and Twenty Thousand only) as per aforementioned details within
15 days of issue of this letter.

ii. Industry shall intimate the date of resumption of manufacturing operations
to CPCB.

iii. Industry should not start its manufacturing operations without
obtaining valid Consent to Operate from Karnataka Pollution Control
Board.
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In case the unit fails to comply with the above conditions, CPCB will be constrained to
initiate further action against the unit including withdrawal of revocation direction, in
accordance with provisions of Environmental (Protection) Act, 1986, without any
further notice.

/
(Tanmay Kumar)

Chairman
Copy to: (Q)

1. The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate
Change
lndira Paryavaran Bhawan, JorBagh Road,
New Delhi -110003

2. The Member Secretary : To ensure compliance
Karnataka State Pollution Control Board, of Directions
ParisaraBhavan, 4th & 5th Floor,
# 49, Church St., Bangalore-560 001

3. The Regional Director
Regional Directorate - Bengaluru
A-Block, Nisarga Bhavan, 1st and 2nd Floors,
7th D Cross, Thimmaiah Road, Shivanagar,
Bengaluru—560079

4. Incharge , IT Division
C

qt,“
(Prashant Gargava)
Member Secretary
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To,

Mls. S A Aromatics (P) Ltd.
Lane no Right 6, Gate No. 1,
Jalan Industrial Complex,
Mouja- Banihara, Jangalpur,
Howrah — 711 411

Sub: Revocation Directions under Sec 5 of Environment (Protection) Act, 1986
for enforcement of provisions of Plastic Waste Management (PWM) Rules
for storing, packing or selling gutkhalpan masala and tobacco products
in all forms.

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. G.S.R
320(E) dated March 18, 2016; and

WHEREAS, under Rule 4(f) of PWM Rules 2016 - Sachets using plastic material shall
not be used for storing, packing or selling gutkha, tobacco and pan masala in all forms;
and

WHEREAS, under Rule 4 (i) of PWM Rules 2016 - Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, shall not be used in
any package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS, in view of above, gutkha/pan masala manufacturersare prohibited from
usage of plastics in any form in packaging of their products; and

WHEREAS, samples of gutkha/pan masala manufactured by your industry were
collected during market survey and it was observed that plastic is being used in
packaging of gutkha/pan masala; and

WHEREAS, Show cause notice dated February 05, 2021 was issued to your industry
as to why action including levying Environmental Compensation and / or closure of
gutkha/pan masala manufacturing operations should not be taken against the unit for
violation of PWM Rules; and

WHEREAS, vide letter dated 01.03.21, the unit has contested that that no plastic is
used for packaging of products.

‘wfiaw W’ Wait 311i? w, {kW—110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
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WHEREAS, your unit was inspected on July 06, 2021 by CPCB and samples of
packaging material for Guthkha / pan masala were collected from your unit and tested
by CPCB; and

WHEREAS, the test reports confirmed that plastic material was being used for
packaging of Guthka/ pan masala in your industry; and

WHEREAS, based on the findings of the sample reports, confirmed directions dated
22.10.21 was issued to your industry for submission of Environmental Compensation
of Rs. 1 Lac (Rupees One Lakh) and closure of its operation with immediate effect
and not to resume operations till it switches overto environmentally sound alternatives;
and

WHEREAS, vide letter dated 30.03.2023 ( received on May 08,2023) unit has
submitted CIPET test report of sample used for packaging material,
affidavit confirming closure of unit and submission of Environmental Compensation
levied.

WHEREAS, the unit has remained operational during the period November 2021 to
April 2022 (0.4 years), as is evident from the affidavit confirming the actual date of
closure submitted by the unit, which is in violation of Directions dated 22.10.2021.
Also, the Unit has paid EC as per Directions dated 22.10.2021 on 22-03-2023. Hence,
interest on the EC levied as per the said Directions for the intervening period is
payable. Accordingly, additional EC of Rs. 20,000!- (Rupees Twenty Thousand
Only) and interest of Rs. 16,000/- (Rupees Sixteen Thousand Only) is to be paid by
the Unit. The industry has to deposit balance EC of Rs. 36,000/- (Thirty Six Thousand
Only) as per aforementioned details.

WHEREAS, CPCB has constituted three members committee to evaluate the
documents submitted by the Unit. The Committee has verified the documents and
recommended to revocation of closure directions issued to the unit; and

NOW, THEREFORE, in view of the above compliance made by unit to direction issued
by CPCB and in exercise of the powers vested under Section 5 of EPA, 1986, M13. S
A Aromatics (P) Ltd. is allowed to resume its manufacturing operations with following
conditions:

i. The industry shall deposit balance EC of Rs. 36,000!- (Thirty Six
Thousand Only) as per aforementioned details within 15 days of issue of
this letter.

ii. Industry shall intimate the date of resumption of manufacturing operations
to CPCB.
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iii. Industry should not start its manufacturing operations without
obtaining valid Consent to Operate from West Bengal Pollution
Control Board.

In case the unit fails to comply with the above conditions, CPCB will be constrained to
initiate further action against the unit including withdrawal of revocation direction, in
accordance with provisions of Environmental (Protection) Act, 1986, without any
further notice.

at \{1m 24
(Tanmay Kumar)

Chairman
Copy to:

1. The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate
Change
Indira ParyavaranBhawan, JorBagh Road,
New Delhi -110003

2. The Member Secretary : To ensure compliance
West Bengal Pollution Control Board, of Directions
ParibeshBhavan, 10A, Block—L.A., Sector III,
Bidhan Nagar, Kolkata - 700 106

3. The Regional Director
Regional Directorate — Kolkata
‘South end Conclave’ Block-502, 5th & 6th Floor,
1582, Razidanga, Main Road,
Kolkata- 700107

4. lncharge , IT Division

(Prashant Gargava)
Member Secretary
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WHEREAS, the collected samples were tested at CPCB using FTlR and it was
reported that plastic material was being used for packaging of Guthka/ pan masala in

your industry; and

WHEREAS, the unit has submitted representation dated 28.02.2023 unit wherein it

was informed that it was not using plastic for packaging of its products and submitted
the ClPET test report for the same ; and

WHEREAS, in view of the representation submitted by the unit, the samples collected

by CPCB during inspection were sent to CIPET for testing; and

WHEREAS, ClPET conducted tests in addition to FTlR test, including ASTM D 348

(Differential Scanning Calorimetry) and ASTM E 1868 (Thermogravrmetry) on the test

samples and concluded that the base material of the test sample is paper and

metallized foil ethylene acrylic based dispersion coating was found on the metallized
foil and acrylic based coating was found on the printed side;

NOW THEREFORE, in view of the aforementioned points and in exercise of the
powers vested under Section 5 of EPA, 1986 M/s. Kaipai Pouches Pvt. Ltd, allowed

to resume its manufacturing operations with following conditions:

i. industry should not start its manufacturing operations without

obtaining valid Consent to Operate from Uttar Pradesh Pollution Control
Board.

ii. industry shall continue to use plastic—free material as reported for
packaging of its products

in case the unit fails to comply with the above conditions, CPCB will be constrained to
initiate further action against the unit including withdrawal of revocation direction, in
accordance with provisions of Environmental (Protection) Act, 1986, Without any
further notice.
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Copy to:

1. The Additional Secretary (CP Division) : for information, please
Ministry of Environment, Forests & Climate
Change
Indira ParyavaranBhawan, JorBagh Road,
New Delhi -110003

2. The Member Secretary
Uttar Pradesh Pollution Control Board,
BuildingNo. TC-12V VibhutiKhand,
Gomti Nagar, Lucknow-226 010

3. The Regional Director
Regional Directorate - Lucknow
PlCUP Bhawan, Vibhuti Khand,
Nagar, Lucknow — 226010

4. Incharge , lT Division

: To ensure compliance of
Directions

: for follow up with SPCB

Gomti

: for uploading on CPCB’s
website

31“
A

, (Prashant Gargava)
Member Secretary
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To,

M/s Kay Flavours Pvt. Ltd. (Kamla Pasand)
B-2, Amausi Industrial Area
Naderganj, Lucknow,
Uttar Pradesh - 226008

Sub: Directions under Sec 5 of Environment (Protection) Act, 1986 for
enforcement of provisions of Plastic Waste Management (PWM) Rules for
storing, packing or selling gutkha/pan masala and tobacco products in all
forms.

WHEREAS, in exercise of Powers under Section 6, 8 and 25 of the Environment
(Protection) Act, 1986, Ministry of Environment, Forest & Climate Change (MoEF&CC)
has notified Plastic Waste Management (PWM) Rules vide Notification no. G.S.R
320(E) dated March 18, 2016; and

WHEREAS, under Rule 4(f) of PWM Rules 2016 — Sachets using plastic material shall
not be used for storing, packing or selling gutkha, tobacco and pan masala in all forms;
and

WHEREAS, under Rule 4 (i) of PWM Rules 2016— Plastic material, in any form
including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer, shall not be used in
any package for packaging gutkha, pan masala and tobacco in all forms; and

WHEREAS, in view of above, gutkha/pan masala manufacturers are prohibited from
usage of plastics in any form in packaging of their products; and

WHEREAS, samples of gutkha/pan masala manufactured by your industry were
collected during market survey and it has been observed that plastic is being used in
packaging of gutkha/pan masala; and

WHEREAS, Show cause notice dated February 05, 2021 was issued to your
industry Kamla Pasand 28/114, Pheel Khana; Kanpur, UttarPradesh-208001 vide as
to why action including levying Environmental Compensation and / or closure of
gutkha/pan masala manufacturing operations should not be taken against the unit for
violation of PWM Rules; and

WHEREAS, vide letter dated 25.02.2021 unit has claimed that they are not using
plastic for packaging of its products.

WHEREAS, inspection of your unit was to be conducted on July 06, 2021. However
inspecting CPCB officials were informed by locals and confirmed by RC Kanpur that

‘vfi'avr W’ mi? 3133“? W,‘ teach—110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032

WWW/Tel : 43102030, 22305792fia‘91éE/Website : WWW.CpCb.niC.in

Lifestyle For Wzgmmm madam, a=r def Gram-g Wfiafi'fi W W W
Envrronment fliiaw MINISTRY OF ENVIRONMENT FOREST & CLIMATE CHANGE GOVT OF INDIA
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manufacturing unit has shifted to Lucknowie. “KAY FLAVOURS PVT LTD, B-2
Amausi Industrial Area, Naderganj, Lucknow (UP)”

WHEREAS, your unit as per aforementioned details was inspected by CPCB and
samples of packaging material for Guthkha / pan masala were collected from your unit;
and

WHEREAS, the collected samples were tested at CPCB using FTIR and it was
reported that plastic material was being used for packaging of Guthka/ pan masala in
your industry; and

WHEREAS, the unit has submitted representation dated 28.02.2023 unit wherein it
was informed that it was not using plastic for packaging of its products and submitted
the CIPET test report for the same ; and

WHEREAS, in view of the representation submitted by the unit, the samples collected
by CPCB during inspection were sent to CIPET for testing; and

WHEREAS, CIPET conducted tests in addition to FTIR test, including ASTM D 348
(Differential Scanning Calorimetry) and ASTM E 1868 (Thermogravimetry) on the test
samples and concluded that the base material of the test sample is paper and
metallized foil -ethy|ene acrylic based dispersion coating was found on the metallized
foil and acrylic based coating was found on the printed side;

NOW THEREFORE, in view of the aforementioned points and in exercise of the
powers vested under Section 5 of EPA, 1986 M/s Kay Flavours Pvt. Ltd., allowed to
resume its manufacturing operations with following conditions

i. industry should not start its manufacturing operations without
obtaining valid Consent to Operate from Uttar Pradesh Pollution
Control Board.

ii. industry shall continue to use plastic-free material as reported for
packaging of its products

In case the unit fails to comply with the above conditions, CPCB will be constrained to
initiate further action against the unit including withdrawal of revocation direction, in
accordance with provisions of Environmental (Protection) Act, 1986, without any
further notice.

/ (Tanmay umar)
Chairman m
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Copy to:

1 . The Additional Secretary (CP Division) : for information, please
Ministry of Environment, Forests & Climate
Change
lndira ParyavaranBhawan, JorBagh Road,
New Delhi -1 10003

The Member Secretary
Uttar Pradesh Pollution Control Board,
Building.No. TC-12V VibhutiKhand,
Gomti Nagar, Lucknow-226 010

The Regional Director
Regional Directorate - Lucknow
PlCUP Bhawan, Vibhuti Khand,
Nagar,Lucknow - 22601 0

lnoharge , lT Division

: To ensure compliance of
Directions

: for follow up with SPCB

Gomti

: for uploading on CPCB’s
website

f

it?”
(Prashant Gargava)

/ Member Secretary
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To,

The Chairman
SPCB/PCC
(As per list)

Sub: Direction Under Section 5 of the Environment (Protection) Act, 1986 to
SPCBs/PCCs for submission of incomplete/no information for Annual
Report (2022-23) on Implementation of Plastic Waste Management Rules,
2016 (as amended)

WHEREAS, the Ministry of Environment, Forest and Climate Change (MoEF&CC)
notified the Plastic Waste Management Rules, 2016 in exercise of the powers
conferred under sections 3,6 and 25 of the Environment (Protection) Act, 1986 vide
Notification No. G.S.R 320 (E) dated March 18, 2016; and

WHEREAS, Ministry of Environment, Forest and Climate Change amended PWM
Rules 2016 vide Notification No. G.S.R. 285(E) dated March 27, 2018; and

WHEREAS, as per rule 17(2) of the PWM Rules, 2016, as amended, “Every local
body shall prepare and submit an annual report in Form —V to the concerned
SecretaryJn-charge of the Urban Development Department under intimation to the
concerned State Pollution Control Board or Pollution Control Committee by the sol“
June, every year”; and

WHEREAS, as per rule 17(3) of the PWM Rules, 2016, as amended, "Each State
Pollution Control Board or Pollution Control Committee shall prepare and submit an
annual report in Form VI to the CPCB on the implementation of these rules by the 31st
July, of every year? and

WHEREAS, as per rule 17(4) of PWM Rules, 2016 as amended, The CPCB shall
prepare a consolidated annual report on the use and management of plastic waste
and fontvard It to the Central Government along with its recommendations before the
315' August of every year”,' and

WHEREAS, honourable NGT in the matter of GA No. 247/2017 had directed that “all
the States and Union Territories to ensure that reports in terms of Rule 13 are
furnished to the CPCB positive/Jr within one month or 30th April, 2019, for the period
the reports are due as per rules and not filed so far. CPCB may prepare Action plan
for submission ofcompliance state ofPWM Rules by states/UTs”. CPCB had prepared
a comprehensive format for the action plan for submission of compliance status of
PWM Rules by states/UTs and obtained detailed information from the States/UT
during the period 201921; and

‘vfiisr m’ no? Win an, fawn-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032

{warm/Tel ; 43102030, 22305792,'awr§zwvebslte : www.cpcb.nlctin
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WHEREAS, CPCB subsequently, had directed SPCBs/PCCs to file Action Plan
(Form VI) in the prescribed format (Annexure I) in the Annual Report submitted to
CPCB which included data related to plastic waste generated collected and
processed (recycled, co-processing, road making, waste to oil); and

WHEREAS, incomplete/no information regarding Annual Report and Action plan for
year 2022-23 has been received from your office; and

NOW, THEREFORE, in view of above and in exercise of powers vested under Section
5 of Environment (Protection) Act, 1986 to the Chairman, CPCB, it is directed to submit
complete information for Annual Report for Financial Year 2022-23 on implementation
of Plastic Waste Management Rules, 2016, as amended along with the Action Plan as
per prescribed format.

You are requested to take necessary action to ensure compliance of above direction
within 15 days of issue this direction.

rE’Cfiifiiit)
(Tanmay Kumar)

Chairman@ 1

Copy to:

1. Additional Secretary (CP Division) : For kind information please
Ministry of Environment, Forests & Climate
Change
Indira Paryavaran Bhawan, Jor Bagh
Road,New Deihi,110003

\2/if|charge, IT Division : For uploading on CPCB
CPCB website

i “E"? M
(Bharat Kumar Sharma)
XV \Member Secretary

84183



By Registered Post
/

F. No. B-31011/BMW(14499)/2023/WMD-I “($3 27,“September, 2023

TO,

M/s Belgaum Green E 'ronment Management Pvt. Ltd.,
Sy No 29/2, Har ppa Village,
Saundatti Ta , Belagavi District,
Belagavi, arnataka

DIRECTION UNDER SECTION 5 OF THE ENVIRONMENT (PROTECTION) ACT, 1986 AND SHOW CAUSE
NOTICE - THEREOF FOR IMPOSITION OF ENVIRONMENTAL COMPENSATION

WHEREAS the Central Government has notified the Bio-Medical Waste Management Rules,

2016 and amendments thereof [herein after referred as BMWM Rules, 2016) in suppressiort of the
Bio~Medicai Waste (Management Rt Handling) Rules, 1998, and amendments thereof, under the

Environment (Protection) Act, 1986, to improve the collection, segregation, processing, treatment and
disposal of the Bio»Medical wastes in an environmentally sound management thereby, reducing the
biomedical waste generation and its impact on the environment; and

WHEREAS Rule 5 of BMWM Rules, 2016 stipulate duties of the operator of Common Bio—
Medical Waste Treatment Facility (CBWTF) to ensure treatment and disposal of biomedical waste in
line with provisions of said Rules; and

WHEREAS as per Rule 7 (1) of BMWM Rules, 2016, the bio-medical waste is required to be
treated and disposed off in accordance with Schedule | and in compliance with the standards
prescribed in Schedule II of the BMWM Rules, 2016; and

WHEREAS Rule 14 (1) of BMWM Rules, 2016 stipulate that every authorized person is required
to maintain records related to generation, collection, segregation, storage, transportation, treatment,

disposal and or any form of handling of Bio—Medical waste in accordance with these Rules and
guidelines issued by CPCB”; and

WHEREAS the Hon’ble National Green Tribunal, in the matter ofOA. No. 710 of 2017 filed by
Shailesh Singh vide order dated 12.03.2019 directed ”CPCB to undertake study and prepare a scale of
compensation to be recovered from violators of Bio-Medical Waste Management Rules, 2016. Hon’ble

NGT also directed that scale of COmPeliiaLiUn must be deterrent, rendering violation of Rules to be
nonaprofitabl’e which should be adequate to remedy the situation"; and

WHEREAS Hon’ble National Green Tribunal in its order dated 15.07.2019 in the matter 0f0.A.
No. 710 of 2017, accepted Guidelines for "imposition of Environmental Compensation Charges (ECC)
against Healthcare Facilities (HCFs) and Common Biomedical Waste Treatment Facilities (CEWTFS)";
and

WHEREAS the CBWTF namely M/s Belgaum Green Environment Management Pvt. Ltd., Sy. No.

29/2, Harugoppa Village, Saundatti Taluk, Belagavi District, Belagavi, Karnataka (the Unit) was
inspected by Central Pollution Control Board (CPCB) on 19.07.2023 wherein following non-
compliances were observed:

04
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2. The Member Secretary : For kind information

Karnataka State Pollution Control Board,

Parisara Bhavana,1sl to 5thFloor

49, Church Street,
Bengaluru 7 560 001.

3. The Regional Director, : For kind information

The Regional Directorate
Central Pollution Control Board
151 8A 2nd Floors, Nisarga Bhavan
A-Block, Thimmaiah Main Road
7111 D Cross, Shivanagar, Opp. Pushpanjali Theatre,

Bangalore —560 010.

//c IT Division : For information and necessary

action

5. I/c Accounts Division : For information & for further
necessary action

M
(Bharat Sharma]
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sunil kumar <advsunil81@gmail.com>

Service of the Affidavit of complainant of order dated 23.07.2024 IN MATTER OF : SAHIL VERSUS CENTRAL POLUTION
CONTROL BOARD & ANR.
1 message

sunil kumar <advsunil81@gmail.com>
To: secy-moef@nic.in

Dear sir,

Please find the attached scanned copy of the affidavit of

complainane of order dated 23.07.2024 filed by the
Petition in  SAHIL VERSUS CENTRAL POLLUTION CONTROL

BOARD & ANR.  

 ngt affidavit.pdf

Thanks and regards 
Sunil Kumar 
(Advocate for Petitioner) 
Mb. No. 9650418543
87-A,  AD BLOCK, Pitampura , Delhi. 

8/7/24, 2:00 PM Gmail - Service of the Affidavit of complainant of order dated 23.07.2024 IN MATTER OF : SAHIL VERSUS CENTRAL POLUTION C…

https://mail.google.com/mail/u/0/?ik=0f38b6d1f3&view=pt&search=all&permthid=thread-a:r8631520877891533030&simpl=msg-a:r6722901925102742… 1/1

proof of service  
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sunil kumar <advsunil81@gmail.com>
To: ccb.cpcb@nic.in

Dear sir,

Please find the attached scanned copy of the affidavit of

complainane of order dated 23.07.2024 filed by the
Petition in  SAHIL VERSUS CENTRAL POLLUTION CONTROL

BOARD & ANR.  

 ngt affidavit.pdf

Thanks and regards 
Sunil Kumar 
(Advocate for Petitioner) 
Mb. No. 9650418543
87-A,  AD BLOCK, Pitampura , Delhi. 

8/7/24, 2:00 PM Gmail - Service of the Affidavit of complainant of order dated 23.07.2024 IN MATTER OF : SAHIL VERSUS CENTRAL POLUTION C…

https://mail.google.com/mail/u/0/?ik=0f38b6d1f3&view=pt&search=all&permthid=thread-a:r-3078569653965342202&simpl=msg-a:r-632929731102123… 1/1

Proof of service  

88 

187

https://drive.google.com/file/d/1HSjI9iwvDse4gXIxm764cTxzJfbrue2n/view?usp=drive_web

	INDEX..................

	COMPLINANCE AFFIDAVIT ON BEHALF OF APPLICANT PURSUNAT TO TH EORDER DATED - 23.07.2024......................PAGE NO. 1-6

	ANNEXURE - 1  Copy of the letter dated 03.02.2021 of respondent no.1 (CPCB) under section 5 of the EP Act 1986 levied interim compensation against 3 industries for non – compliance of PWM Rules, 2016. .....................PAGE NO. 7-8

	ANNEXURE - 2  Copy of the letter dated 05.02.2021 of respondent no.1 (CPCB) issued show cause notice u/s 5 of the EP Act 1986 to only 41 Gutkha/Pan Masala Manufacturers for violation of PWM Rules, 2016...........................PAGE NO. 9-13

	ANNEXURE - 3  Copy of the letter dated 22.10.2021 of respondent no.1 (CPCB) addressed to the Member Secretaries of the State Pollution Control Board of Delhi, UP, Haryana and Gujarat regarding 14 Gutkha/Pan Masala Manufacturers found in violation of the PWM Rules, 2016.........................PAGE NO. 14-17

	ANNEXURE - 4  Copy of the letter dated 22.10.2021 of respondent no.1 (CPCB) issued show cause notice u/s 5 of the EP Act 1986 to only 25 Gutkha/Pan Masala Manufacturers for violation of PWM Rules, 2016.........................PAGE NO. 18-23

	ANNEXURE - 5  Copy of the letter dated 22.10.2021 of respondent no.1 (CPCB) issued show cause notice u/s 5 of the EP Act 1986 to only 04 Gutkha/Pan Masala Manufacturers for violation of PWM Rules, 2016..................PAGE NO. 24-26

	ANNEXURE - 6  Copy of the letter dated 22.10.2021 of respondent no.1 (CPCB) issued show cause notice u/s 5 of the EP Act 1986 to only 02 Gutkha/Pan Masala Manufacturers for violation of PWM Rules, 2016.......................PAGE NO. 27-30

	ANNEXURE - 7  Copy of the letter dated 15.11.2022 of respondent no.1 (CPCB) issued a letter prohibiting M/s AMP Pan Products Pvt. Ltd. from storing, packing or selling Gutkha/Pan Masala and tobacco products in all forms...................PAGE NO. 31-33

	ANNEXURE - 8  Copy of the letter dated 12.12.2022 of respondent no.1 (CPCB) issued a letter prohibiting M/s Som Global Pan Masala Pvt. Ltd. from storing, packing or selling Gutkha/Pan Masala and tobacco products in all forms.........................PAGE NO. 34-36

	ANNEXURE - 9  Copy of the letter dated 19.04.2023 of respondent no.1 (CPCB) under section 5 of the EP Act 1986 levied interim compensation against 3 industries for non – compliance of PWM Rules, 2016...............................PAGE NO. 37-39

	ANNEXURE - 10  Copy of the letter dated 26.05.2023 of respondent no.1 (CPCB) under section 5 of the EP Act 1986 levied interim compensation against several industries for non – compliance of PWM Rules, 2016............................PAGE NO. 40-65


	ANNEXURE 11  Copy of the letter dated 20.06.2023 of respondent no.1 (CPCB) under section 5 of the EP Act 1986 levied interim compensation against 03 industries for non – compliance of PWM Rules, 2016..........................PAGE NO. 66-74

	ANNEXURE 12  Copy of the letter dated 04.07.2023 of respondent no.1 (CPCB) under section 5 of the EP Act 1986 levied interim compensation against 02 industries for non – compliance of PWM Rules, 2016................................PAGE NO 75-82

	ANNEXURE - 13 Copy of the letter dated 21.09.2023 of respondent no.1 (CPCB) has issued a notice to State Pollution Control Board and Pollution Control Committees (PCC) under section 5 of the EP Act 1986 to submit Annual report (2022-2023) on the implementation of the PWM Rules, 2016............................PAGE NO. 83-86

	Proof of service .............page no. 87-88



{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Form","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}
€


{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Form","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}
€


{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}




{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}



